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llth  February, 1971 bat been carrying on the 
duties of the Chairman.

Survey of quality o f Fuel supplied to 
Farmer* for Tractor* in  Punjab

7792. SHRI DEVINDER SINGH GAR- 
GHA : Will the Minister of AGRICULTURE 
be pleased to state :

(a) whether Punjab Agricultural University 
lias conducted a survey about the quality of 
fuel supplied to farmers for their tractors in 
Punjab; and

(b) if so, the main findings of this survey ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) The Pun­
jab Agricultural University has informed that 
no survey about the quality of fuel supplied to 
farmers for their tractors in Punjab has been 
conducted by the Univeriity.

(b) Does not arise.

Working results of Central Fisheries Cor­
poration, Calcutta

7793. SHRI DEVINDER SINGH GAR- 
CHA : Will the Minister of AGRICULTURE 
be pleased to state :

(a) whether the Central Fisheries Corpora­
tion at Calcutta is running at a loss for the 
last two years ; and

(b) if so, its total loss during the last two 
years, year-wise ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): <a) The Cor­
poration has incurred losses annually in the 
course of operation from 1965-66.

(b) The total loss during the years 1969-70 
and 1970-71 is Rs. 1!,41,492.49 and Rs. 
7,19,506.66 respectively. The figure for 1970-71 
is provisional and subject to audit and adjust­
ment of the accounts of the various units of the 
Corporation.

Rice Production through sew  High- 
Yielding Varieties

7794. SHRI DEVINDER SINGH 
GARCHA : Will the Minister of AGRICUL­
TURE be pleased to state :

(a) whether India has achieved another 
break-through in agricultural production with 
the release of five new high-yielding varieties 
of paddy; and

(b) if so, to what extent the production 
of rice would increase with these varieties ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) . (a) These varie­
ties were released in September, 1970 and are 
being tested according to their suitability to 
different agro-dimatii regions during the 
current kharif season. It is yet too early to 
assess whether the five newly released high- 
yielding varieties of rice mark any thing like 
a “break-through” in agricultural production.

(b) The varieties being high-yielders, better 
grain type and resistant to insect pests and 
diseases are likely to become popular. Accor­
dingly the production of rice experted to in­
crease. The extent of increase will depend upon 
the results of the trials.

Parliam ent Assistants working In 
Ministry of Steel and Mines

7795. SHRI HARI SINGH : Will the 
Minister of STEEL AND MINES be pleased 
to state:

(a) The number of Parliament Assistants 
working in his Ministry and the dates from 
which they are holding the posts ;

(b) the reasons for not transferring them ; 
and

(c) the method of their appointment vis-a- 
vis the practice obtaining in this regard in 
other Economic Ministries of the Government 
of India !

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) Two j one from 
December 1956 and the other from November
1970.
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(b) Thry are being ratained in their present 
posts in the interests of efficiency of work end 
of continuity of experience, which is highly 
desirable in this post.

(c) Information is being collected and will 
be placed on the Table of the House.

Consultancy Service by Central Engineer­
ing and Design Bureau of Hindustan Steel 
Limited in the Construction of Korba 

Plant

7796. SHRI S. C. SAMANTA : Will the 
Minister of STEEL AND MINGS be pleased 
to state;

(a) whether the Department of Mines and 
Hindustan Aluminium Corporation have 
requested the Central Engineering and Design 
Bureau of Hindustan Steel Limited to provide 
consultancy service in the construction of stage
II of Korba Plant ;

(b) whether the consultancy serviec provi­
ded by the N. I. D. C. during Korba stage I 
was unsatisfactory ; and

(c) if so, the reasons for not using the 
NIDC for the second stage also !

THE MINISTER OF STATE IN THE 
MINISTRY OP STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) to (c). The 
Bharat Aluminium Company Limited, and not 
the Hindustan Aluminium Corporation, have 
appointed the Central Engineering and Design 
Bureau of Hindustan Steel Ltd. as prime con­
sultants and of the Project Management Agency 
for Korba Smelter and Fabrication Units. The 
CEDB have the necessary expertise required 
for the purpose, particularly on rolling mills 
which form a substantial portion of the Korba 
Smelter and Fabrication Project.

As regards the consultancy service rendered 
by the National Industrial Development Cor­
poration relating to the detailed engineering 
of tbe Korba Alumina Plant, the same has 
not been to the complete satisfaction of the 
Bharat Aluminium Company Limited.

Closure of Engineering Times Publications 
(Private) Limited Calcutta

7797, SHRI S. C. SAMANTA: Will the 
Minister of LABOUR AND REHABILITA­

TION be pleased to state :

(a) whether the Engineering Times Publi­
cations (Private) Limited has closed their 
printing plant and the publishing office at 
Wachel Molla Mansion, Calcutta;

(b) tbe particulars of industrial disputes 
leading to tbe closure ;

(c) whether the said company has started 
printing and publishing their journals from 
Lovegrove Road, Bombay-18 ; and

(d) whether the employees at Calcutta 
offices have been paid compensation and other 
dues following the shift to Bombay ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
KAR) : (a) to (d). The information is being 
collected and will be laid on the Table of the 
House after it is received.

Polytechnics in Delhi

7798. SHRI AMBESII: Will the Minister 
of IABOUR AND REII\BILITA TION be 
pleased to state :

(a) the names of Polytechnics institutions 
in Delhi ;

(b) the number of Vice-Principals, Instruc­
tors and Supervisors in the above institutions ; 
and

(c) the number of Scheduled Castes emp­
loyees, category-wise, in the above institutions ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL- 
KAR) :

(a) 1. G. B. Pant Polytechnic, Okhla,
New Delhi-20.

2. Pusa Polytechnic, Pusa, New Delhi.
3. 3rd Boys Polytechnic, Kasbmere 

Gate, Delhi-6.
4. Women’s Polytechnic, Kashmere 

Gate, Delhi-6.

(b) 1. Vice-Principal — Nil
2. Supervisors — Nil
3. Instructors (all types) —■ 98

(c) Three Workshop Instructors.



Scheduled Castes mad Scheduled Tribes 
Graduates Registered in Delhi for the 
Posts of Trained Graduate Teachers and 

Post-Graduate Teachers

7799. SHRI AMBESH: Will the Minister 
of LABOUR AND REHABILITATION be 
pleased to state :

(a) the number of Scheduled Castes and 
Scheduled Tribes trained graduates registered 
in Delhi for the post of Tiaincd Graduate 
Teachers ; and

(b) the number of Scheduled Castes and 
Scheduled Tribes post-Graduates registered in 
Delhi for the post of post-Grad uato Tearhers, 
subject-wise ?
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THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
KAR) : (a) and (b).

Category of 
Teachers

Number on Live Register 
of Employment F.xrhangrs 

in Delhi as on 30th June, 1971

Scheduled
Castes

Scheduled
Tribes

1 2 __ _____ 3 __

1. Trained Gra­
duate Tcachers 32 —

2. Post-Graduate
Teachers Total: 28 -
(i) Economics 9 —

(ii) Political
Science 6 —

(iii) English 3 —

(iv) Hindi 3

(v) Sociology 2

(vi) Mathematics 1

(vii) Physics 1

(viii) Geography 1

(ix) History 1

(x) Sanskrit 1

7800 «fy fo  qifew : w
fftr 5prr  ̂ ^rr % :

(w:) wt % *ft ??> ^rf ^
3fc5pr STPTFT ^  f3T*(% ^

s n c ^ r r  3ffr i t - t  i \ m \  q f r  ,

(«r) ^r, cfr wtvjx %
anfrjr t w  ^ wi 

s s m r  *mfr t  ,

(*t) t o h t  ir JTRirr % 

arsffa 3̂  jt?
q?t J p r f f r  i t  |  ?

tw& w  *r ww (*ft aiwrr- 
m t i p t  < ft°  )  :  ( T )  qrK T C H J ^  

vwff *r frepr ^  r ^  w r t  a fk
«nt % far* amf^r

^  f f  I  I V ^ t  T O T T  *R«T *r 

f c s t o  * r r« F rc  T i t  t  3f tx
f ^ r f rT  %  PTTT q f t

*n r ^ c f t  |  i a tfton ra  fe ftspr % 
qr^r fsr^ft srfa sftsrTj* cr«n 3r *̂r?r ;titt 
fsnfr 3tYt s f t  6 frpff p i  'arr̂ fr % 

srf?r ^  ^ r «t 3T^r*r 3Tf*fa
7 w fts  w *  faffta 
JTT'cr §3tf t  1

(w) fotor m w x  %tr *ro% «tt t iw
% *TT3T 3RT3R SFTPT §tr $

a fk  qrrar^, 1971 * r  Fwfh v r
3r«m  «r% aftr b t^ r t  % ^ ^ i w  
w rr ®ft 3F^3fT5r*rr% % f?rq ^  sjst Star 

«rr 1 s?r % 1971 *rfar TrarTT
<frtr t o r  «rraftr arr* 5* 31 *R7£ 1971 
5fft s r ^ r  % s r fw r f t :^  % «r«r 
famT-faTtf f̂ 5TT <TT I ^
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t fw r e m  1970-71 nftx 1971-72 % 
sfap r %• SRTt̂ PT %■ fa q

x w t  t  t t p  t c  ^  ^  

% f r̂q f*r 12.35 v ftv  ^  star  
fW F w  q?t n f  «ft 1 TR7 % <gq ?rr*flr 3  

SrsrerfcflS
zftx 7 aRt? ^  %?£far % faq  
3T$rt* srrer ft%<rc tt^ct ^ r m  qrc 

^  fat? w n i  vftx  3PTC3T % %

fan %?£ta s$nrar *ft TTfa tftar G
v tm  vOt froffoir *rf *ft 1

(*T) 3  TTfcT ^TRt <re ^
*FT% % farr fiT^ffvT ST^fcT ^ fa r  if % 

1970-71, 1971-72 % % faq apr
?h f  ^  »rf f*r 8.5

|  i ^ a r f a f a p r ,  ?rfa 5^

% fan f*r 10 mxte €r sr̂ T̂ rr̂ fr̂ r 
^  ^ t w  tft $  *t| 1 1

f f t  afa *farrf»w ŝnprof % f«wffar 
w n

7801. *rt | o  *to f r w  qnrfew : w t
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( jt ) irf? ft, rfr ?rar«Nt «̂ fhcr w r

I ?

g feip m tra  K tnw  iWt («ft aw r-
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*r**TT sr«rr srtertfta? s?ri5f % «pr

f«nrfW  $  n *  W R  *?FT?ft t  I a fa ftftptf 
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fafcr?r f a n  srmf %  ^  & ft srnrcr 

arr^ t f t t  R r t t t  ^ c r  ?rnT v t  

s t f t  f t  1 ftff^  ^ ftn -  % *rm% % 

^rnrcT f ^ i« r  ^ f t h t  arRrnr 

I ,  $& §  arfer f^ r^ r r ,  w f a  s r fa fr  arrfir 

% 3r r̂r«r % ^ rrw  f P r  3 ? rn f  % Sf 

m v u  s r p ^  apfspr 1 1 frftr ^c<rr?t % 

vrrn^r ^ r« M t ^qr^er s r r ^  v t  « ? tr  ^  

T^rr srim ^ 1

f f f^ e w r srm t-ftw R  3  w

f fw o t ^  % fai? x * w i
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iT̂ fr ^  ^(% «̂ t snPt fv  :
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(«r) w r ^R3>R ^r #
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^ 1 ?
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anararif afrc snprerr* *  fa n  vtrttw frfa 
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gT-?! arnfrtspf ^  trffaTtr
f  affr m $ Z  z m w  % fsflr, jforfaT 
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j j ? r m  fsTSTr^ffrqt tft ^ f ? s n T  T d- 
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% srr̂ rTT sr £ 1
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a r ^ T O  f^ ^ p y  g, g r w f t w R 1 »r f t f r t p t t  
^5?r«ri?r i f  f a "  ? jf*«rrtf tfr  1 1 s f f a f e r e r R  
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s rffa «f srsrr̂ T s t ft  ^ r f ^ r a / r r f r  
t ?V * r w r  *r s f t t  ?tfTr ^ T f o  ^  %

sre% %  a rra r* r \ ^ j ^  T i * v  ^  
spr arwnst t ,  4 k  t t  f a * n f t w t  ^  w f  
? M r  I  -sfr f ^  < r f t a r *  f w f t a F  
| t t  i s fo rfa s rR  f a f « F r  s r w w f  *r

3Tf?r«rR %  f ? n  fs r s r r f f r m
sricrr ^  f tw riw  ^r ^  «rrt
% ^ F T 'T r f t  \ q  *R ? T 3 *R 5 s r ^  |  <ffk
^ r  it* ^ f t s s t  f t  Ht
w - r e n  <re ?j?t ^rm r i

(w) ^  ^  i #

KMstrlbution of Tractors

7803. SHRI NATHU RAM A1JIRWAR: 
Will the Minister of AGRICULTURE be

pleased to state :

(a) whether (Jovernment pro|X)sc to distri* 
bute 10 to 15 horsc-powfj uactors to farmers 
having holding of 10 acrcs or between 10 to 
20 acres of land ; and

(h) if *o, the horsr-power of the Uactors 
which are proposed to be made available to 
them ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) No, Sir. 
The distribution of impoited tractors to 
farmers is made by thr various State Agro- 
Industries Corporations and Union Territories 
according to rules, formulated by them, whit h 
vary from Sute ro State.

(b) Tractors of various hoise-power* from 
14 to 65 are made available to farmers, besides, 
power tillers in the h,p. range of 6 to 12.

frerf facTT"!

7003. sft swm *r arfjrw rr :
*pfr ■To shft f!r fqri ^3% fp :

( t ) ^ T r  *T’ ”F F  s F F f f ^ F  ‘OT f-fT^PTT

qfT i o ?r 15 3m  srfe % f & z  f ^ r f ^  
^  nn t  f»PT% tw  io TP? vr 10 ark 
20 jt^t? ir sfnr Tjf*r t ;  ^

(q) asrfsr st, m f r ^ r  ^
srf>K % iy fz r  ■j'TTS'T -tr f n r r  # ?

ff«sf *t5tr?t («ft 3*<wrr-
wrf̂ sr «fto fti*t) : ( t )  3fr ^  i F 'ttj *t 
3Tr5T(f?T,T f̂ TCT spr fapr^r ? W
% h  i z m  fcm w  w r  m  - r m  m i  gr^r 

7Jf% ?tu  w i t  fair »ft f^ tfr % 3T5*rn: 
faruT ^TRr % sr> fo  M ^ w r  *t fvr«r- 
f>TR S 'i

(«r) 6 *T 12 ar?if 5Tf?R TT^T

fx^rfr « arf3! ^  ’Vt 14 *r 05
ar̂ ar-sTfrfi m  % fafa*T w t  % **zt

-jqztzq 11
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Areas of Operation of T arai Development 
Corporation

7804. SHRI JITENDRA PRASAD : Will 
the Minister of AGRICULTURE be pleased 
to state :

(a) the total area to be developed by the 
Tarai Development Corporation and period 
during which this development will be com­
pleted ;

(b) the Tehsils in which the land to be 
developed is situated ; and

(c) whether the Corporation are extending 
the area of operation to the Districts of 
Shahjahanpur, Bareily and Pilibhit in Uttar 
Pradesh ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) The Tarai 
Development Corporation is to develop 32,000 
acrcs by land levelling and 41,000 acres by 
provision of irrigation water distribution 
system and 26,000 acres by provision of addi­
tional irrigation in a five-year period from 
1969-70 to 1973-74, so as to make available for 
seed production 46,000 acres of land by the 
end of 1973-74.

(b) Kichha, Kashipur, Ramnagar, Seetar- 
ganj Tehsils of Nainital District, Bilaspur 
Tehsil of Rampur District and Baheri Tehsil 
of Bareilly District.

(c) No, Sir.

7805. *T<> w lto w w w  TO :

f a  3

(?p) aw % m z  srecrref % 

f c m r  grcr *prrfir?T cr*rr w -  
v x  fsrarr 

*nrr;

(m) 1971-72 Srsrars % vx

f t  I ;

(»r) w r frorrcf f̂r arrfoF 
W^rsnTisrTOT tftx

(«r) aRrefsffr arfav*«r(firar 
f r )  % s f t  8000 fafJTt % srnrRr % 
W  f^r vx  v r  * fs  spt
¥ rr srer* qirr |  ?

f f a  w i5 w  3  x m  («ft w m -
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( i) ^ T W fT V T :  1971-72 % *ars
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10 srf?rcr?r *r»rr®iT srrar 11 
cr«rrf̂ r f fa  spnff ?r to f t  ?n%✓
f  wrt fwsr 3WR4 *5?^ %■ ^sr 11

(ii)  tftar g e * : fafcff % atrrq-Rr
!5n% q r ar* ir«rr^*r qr 30
srfa^Rr frr 3rr«rr :̂ s fa rr-^? ' w *rm  nm
1 1 srĵ rf̂ tR, % a rn rfe
ffsrr  vx, 4f?:«?> 9 ^ ^ ^  1934

6rra 2 q  #
(5?reraWgr*r wx)

«rr ^  ^  sprr?r
^ n rr  ^trtt 1 1 ?̂qrn?̂  *tx  r̂r arc 

10 srf^RT |  afk 
spt %̂ rr̂  spr gfff t t  artf 

^  tk  |  m -
arT^rrf  ̂ ?sflr*rF?r f %

zrsq-r ^?cr 43 5r%?r<r «TRrr 1 1
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apfto src r **rr*fta m ti  % 

a r f a f w  |  sft?: ar?r: *n? t o w  r m  *r 

fasr-fosr 11

(«r) art* (*r). P w r t *  TfofarcT % 

a ^ >  3rnri%fT f f s ^ r  afft j *  arc 

«TSPF*rr <T* 3ft?: ®pt
^rnrpr spr artft *?*r
9R<t t  »

Employees Provident Fund In M/s India 
Mica and Micanite Limited P .O . 

Jhnm ritilaiya, Hazaribagh

78.6. SHRI R. P. YADAV: Will the 
Minister of LABOUR AND REHABILITA­
TION be pleased to state :

(a) whether M/s. India Mica and Micanite 
Limited P.O. Jhumritilaiya (District Hazari­
bagh) was (overed under the Employees 
Provident Funds Act, 1952 with effect from 
the 31st May, 1960 and a writ was filed by the 
management of the factory regarding its 
applicability ; if so, the reasons why necessary 
prayer was not made for bank guarantee 
before the High Court ;

(b) whether only partial compliance has 
been secured as the Regional Provident Fund 
Commissioner was interested in i t ;

(c) whether scrutiny of the records has not
been made and eligibility looked into bccause
of (b) above ; and

(d) the action proposed to be taken again&t 
the non-cooperative management and emng 
Commissioner ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
KAR): The administration of the Employees’ 
Provident Fund is tbe concern of the Central 
Board of Trustees set up under the Employees’ 
Provident Funds and Family Pension Fund 
Act, 1952 and not the* direct concern of the 
Central Government. The Provident Fund 
Authorities have intimated as under :

(a) M/a. India Mica and Micanite Limited 
was covered under the Employee's Provident

Funds and Family Pension Fund Act, 1952 
with effect from the 31st October, 1960. A 
writ petition was filed in the Patna High 
Court by the management which was dismissed 
with cost. In tbe past, there was no regular 
practice of submitting a prayer before various 
Courts for bank guarantees.

(b) and (c). Compliance has been secured 
on the basis of the statutory returns submitted 
by the establishment, investigations made, 
scrutiny of the records and after taking into 
account the eligibility of employees concerned.

(d) Does not arise.

Exemption of M/s. Shankar Vastralaya, 
Mnzaffarpur, Bihar from Provision of 

E. P. F. Act, 1952

7807. SHRI R. P YADAV : Will the 
Minister of LABOUR AND REHABILITA­
TION be pleased to state :

(a) whether M/s. Shankar Vastralaya, 
Mu/affarpur, Bihar was exempted from the 
provision of Section 1 (5) of the Employees* 
Provident Fund Act, 1952 and several re­
presentations were made to the Central 
Provident Fund Commissions, with no result;

fb) whether the Regional Provident Fund 
Commissioner, Bihar inspected the aforesaid 
establishment and did not consider the sub­
sequent report the Provident Fund Inspector, 
who opposed the exemption IJ/S 1 (j ) of the 
Act; and

(c) if so, the action taken to recover the 
Employees Provident Fund dues from the 
establishment with retrospective date, besides 
pulling up the erring Commissioner ?

rHK MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KIIADIL- 
KAK) : The administration of the Employees' 
Provident Fund is the concern of the Central 
Board,of Trustees set up under the Employees’ 
Provident Funds and Family Pension Fund 
Act, 1952 and not the direct concern of the 
Central Government. The Provident Fund 
Authorities have intimated as under :

(a) to (c). On the basis of the facts then 
available the Regional Provident Fund Com* 
tnissioncr, Bihar allowed M/s. Shankar
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Vastralaya, Muzaffarpur, Bihar to go out of 
the Employees’ Provident '"Funds and Family 
Pension Fund Act, 1952 under Section 1 (5) 
thereof with effect from 1*5*1963. One com­
plaint had been received by the Central 
Provident Fund Commissioner. The com­
plainant was asked through a registered post 
to intimate whether he was in possession of the 
full facts to substantiate the charges but no 
reply appears to have been received. However, 
the establishment has been covered u n d e r  the 
Act provisionally with effect from 3-9-1968. 
The coverage has been challenged by the 
establishment.

Scheme to Increase Production of Jute

7808. SIIRI MUKHTIAR SINGI1 
MALIK : Will the Minister of AGRICUL­
TURE be pleased to slate :

(a) whether there is any proposal under con­
sideration of Government to formulate any 
scheme to increase the production of Jute m 
the country, thereby bringing the prices down 
to a more reasonable level; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) The
Government of India have taken up several 
Centrally sponsored schemes including package 
Schemcs to increase the production of jute. 
The programmes have been considerably 
accelerated recently. An Action Group has 
also been constituted to formulate further pro­
grammes for increasing jute production.

(b) The main features of the existing 
schemes are given in the attached statement.

Statement

The following Centrally sponsored schemes 
have been taken up by the Government of 
India to increase the production of jute :

1. Special Package Programme on Jute
This scheme envisages provision of all 
development inputs, namely improved 
seed, fertiliser, pesticide as well as adop­
tion of improved techniques of line sow­
ing, retting and extraction of fibre. Be­
sides meeting 100% cost of staff for im­
plementation of the programme, Govt.

of India provides subsidies on improved 
seed, foliar application of urea and ret­
ting facilities.

2. Aerial Spraying of Urta
To demonstrate the efficacy of aerial 
spraying of urea the Government of 
India provides 100% subsidy on cost of 
urea and operational charges.

3. Subsidised distribution o f certified improved 
seeds
To popularise the use of improved jute 
seeds, subsidy is being given at thr rat«' 
of 50% of the cost subject to the maxi­
mum limits of Rs. 200/- pet quintal for 
capsulaiies and Rs. 300/- per quintal for 
olitorious variety.

4. Groud \pra)m% of urea in Non-package areas 
In order to raise jute production subs* 
tantially, ground spraying of urea is 
being recently extended to non-package 
areas 100% subsidy on cost of utea i# 
being provided by the Government of 
India undei this programme.

Amenities and Pay Scales of Veterinary 
Assistant Surgeons in Union Territory of 

Delhi

7809. SHRI RAJDEO SINGH : Will the 
Minister of AGRICULTURE be pleased to 
state :

(a) whether the pay scales of Veterinary 
Assistant Surgeon in the Union Territory of 
Delhi is Rs. 220-470, the post is non-Gazetted 
private practice is not allowed and accommo­
dation too is not free, whereas in other states 
and Union Territories the pay scale of the same 
post is Rs. 350*800, the post is Gazetted, pri­
vate practice is allowed and free accommoda­
tion is offered ;

(b) if so, the reasons for this disparity ; 
and

(c) the action taken in the matter ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHER SINGH): (a), The pay of the Veteri­
nary Assistant Surgeons prescribed by Delhi 
Administration is Rs. 200-470, The post is non- 
Gazetted, private practice is not allowed and 
accommodation is not provided free. The pay 
scales and other facilities available to Veterinary
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Assistant Surgeons in the States and other Union 
Territories are not available.

(b) The pay scales of Veterinary Assistant 
Surgeons were prescribed by Delhi Adminiitra- 
tionon the recommendations or the Second 
Pay Commission. The State Governments 
and other Union Administration fix the pay 
scale or their employees according to tlieii own 
rules and regulations.

(cj The question or revision of the pay 
scales and other facilities of Veterinary Assis­
tant Surgeons prescribed by Delhi Administra­
tion and also of other Central Government 
Employees is under consideration of the Third 
Pay Commission.

Discharge from  Service of Executive 
Members of ACC Vickers Babcock Em* 

ployees Union, Durgapur

7010. SIIRI KRISHNA If ALDER : Will 
the Minister of LABOUR AND REHABILI­
TATION be pleased to state :

(a  ̂ whether almost all of the executive 
members of the ACC Vickers Babcock Em­
ployees’ Union, Durgapur, have been dis­
charged from the service ;

(b) if so, the particulars thereof ; and

(c) the steps taken by Government to reins­
tate them ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KIIADIL- 
KAR) : (a) to (c). The information is being 
collected and will be laid on the Table of the 
Home after it is received.
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Production and Consumption of Sugar

7812. SHRI TRIDIB CHAUDHURI : 
Will the Minister of AGRICULTURE be 
pleased to stale:

(a) whether his attention has been diawn to 
the statement made by the Piesident, Indian 
Sugar Mills Association of New Delhi on the 
lltli July, l()7l to the effcct that there is likely 
to be a fall of sugar production in the current 
season to the tune of 5,00,000 tonnes whije 
consumption is expected to increase as com­
pared to the past yeai ; and

(b) whethci Government agree with this 
assessment of sugar, production and of internal 
demand and consumption of sugar and if any 
change in sugar release policy is contemplated 
b> Government in that background ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHER SINGH) : (a) Yes, Sir.

(b) The production of sugar during the 
current year 1970-71 upto 22nd July, 1971 is 
37.32 lakh tonnes as against 42.10 lakh tonnes 
upto the corresponding date during the previous 
year. The offtake of sugar for internal con­
sumption during 1970-71 upto the 22nd of July 
1971 is 31.32 lakh tonnes as against 26.37 lakh 
tonnes upto the corresponding date during the 
previous year. The currcnt sugar year< U 
almost over. The position is under constant 
watch and such action as and when considered 
necessary will be taken.

Private Import of Cattle as suggested by 
Conference of State Ministers of Animal 

Husbandry

7813. SHRI S. RADHAKRISHNAN: 
Will the Minister of AGRICULTURE be 
pleased to state :

(a) whether Government have agreed to 
allow private import of cattle as Suggested in 
the conference of the State Ministers of Animal 
Husbandry, held recently;



(b) whether the Indian Dairy Corporation 
hai worked out a scheme in this regard ; and

(c) if so, the main features of scheme ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHER SINGH): (a) to (c). A proposal is 
under consideration of the Government to 
allow import of exotic cattle by private parties 
and cooperative institutions. In order to assist 
these parties in selecting qualify animals and 
also to safeguard against disease to which these 
exotic animals are prone to, it is proposed to 
canalize such imports through Indian Dairy 
Corporation. The Corporation has been asked 
to work out a detailed scheme which will be 
finalised by Government after taking all rele­
vant factors into consideration.

Im port of Fertilizers

781 SHRI GANGA REDDY : Will the 
Minister of AGRICULTURE be pleased to 
state the quantity of fertilizer that was impor­
ted during the last three years year-wise {

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : The quantities 
of fertilisers imported during 1968-69, 1969-70 
and 1970*71, based on actual berthing at 
Indian Ports during said years, are indicated 
below :
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(Figures in lakh tonnes of nutrients)

Year N *«o5

1968-69 8.41 1.37 2.13

*1969-70 6.67 0.94 1.20

1970-71 4.77 0.32 1.20

Maintenance of Ancillary Officers other 
than the India Supply Missions in U. K. 

and U. S. A.

7815. SHRI MADHURYYA HALDAR: 
Will tbe Minister of SUPPLY be pleased to 
state :

(a) whether Government ate reviewing the 
entire problem of maintaining ancillary offices 
other than the India Supply Missions in U. K. 
and U. S. A .; and

(b) if so, the progress made to far ?

THE MINISTER OF SUPPLY (SHRI D. 
R. CHAVAN): (a) Yes.

(b) The matter is still under examination 
in consultation with the various Ministries/ 
Departments concerned.

Titanium  plant iu D istrict o f North 
Kanarm Mysore

7816. SHRI B. V. NAIK : Will the Minis­
ter of STEEL AND MINES be pleased to 
state:

(a) whether titanium deposits on a com­
mercially exploitable scale for manufacture of 
titanium have been reported in the District of 
North Kanara in Mysore State ;

(b) if so, whether a feasibility study for a 
titanium plant has been undertaken in the 
a iea ; and

(c) if not, whether prospecting and chemi­
cal analysis will be undertaken by Govern­
ment ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAH NAWAZ KHAN) : (a) to (c). During 
the course of systematic geological mapping of 
North Kanara district, some occurrence!! of 
titanium in the form of titaniferrous magnetite 
came to light. Analysis of samples collected 
revealed that the titanium dioxide content of 
titaniferrous magnetite is about 12% which is 
very low for commercial exploitation. Further 
work is in progress.
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Deep Tube-Well* Sunk and Energized in
West Bengal

7818. DR. SARADISH ROY : Will the 
Minister of AGRICULTURE be pleased to 
state:

(a) the total number of deep tube-wells 
sunk in West Bengal, District-wise ;

(b) the number of tube-wells energized ; 
and

(c) the reasons for the delay in energizing 
the deep tube-wells ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHER SINGH) : (a) and (b). District wise 
numbers of deep tubewells sunk and energized 
in West Bengal are given in the attached state­
ment.

(c) Energisation of some tubewells was held 
up due to their being* choked on account of 
dropping of foreign materials by the local mis­
creants. Energisation programme of deep 
tubewells on the whole is progressing satisfac­
torily!
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Statement

Name of District Total No. of No. of 
Tubewells sunk Tubewells 

energised

1. Nadia 457 447
2. 24-Parganas 184 166
3. Murshidabad 251 229
4, Ilooghly 154 116
5. Howrah 50 17
f>, Burdwan 195 172
7. Birbhum 26 22
8. Midnapore 86 63
9. Bankura 59 56

10. Malda 81 52
11. Gooch Behai 15 3
12. Jalpaiguri 33 33
13. West Dinagpur 96 90
14. Daijreling I 1

Total 1693 Nos. 1467 Nos.

Protection to Bargadars in West Bengal

7819. SHRI GADADHAR SAHA: Will 
the Minister of AGRICULTURE be pleased 
to refer to the reply given to Uustarrcd Ques­
tion No. 5615 on the 22nd July, 1971 regarding 
enforcement of recommendation of Centra] 
Land Reforms Committee on Protection of 
Bargadar Right to Cultivate Land and state :

(a) the number of cases where protection 
has been given to the Bargadars in West 
Bengal, District-wise ;

(b) whether he is aware that attempts are 
being made to evict the Bargadars from their 
right to cultivate the lands ; and

(c) if so, the steps being taken in this 
regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) ; (a) Informa­
tion about the number of cases district-wise 
where bargadars have been given protection 
against eviction is not readily available. It is 
being collccted.

(b) and (c). All District Officers have been 
instructed that on receipt of any representation

SRAVANA 21, 1893 {SAKA)
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about illegal eviction of bargadars, they should 
take firm action to prevent such eviction, to 
prosecute offending landowners and to restore 
land to thr bargadars.

Nationalisation of Sugar Industry

7820. SHRI ANAND SINGH : Will the 
Minister of AGRICULTURE br pleased lo 
state :

(a) whether Government have dropped the 
idea of nationalising sugar industry ; and

(b) if not, by which year the nationalisation 
will be completed ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHER SINGH) : (a) and (b). Sn far as the 
all-India aspect of the question of nationalisa­
tion of sugar industry is concerned, Govern­
ment have already appointed a Sugar Industry 
Inquiry Commission to undertake a compre­
hensive examination of the working of the sugar 
industry and various problems relating thereto, 
especially in the context of the demand for its 
nationalisation. Government Will examine the 
matter further on receipt of the icport of the 
Commission,

Soviet Aid fo r starting  of Cooperative 
Farm s in Kerala

7821. SHRI M. K. KRISHNAN: Will 
the Minister of AGRICULTURE be pleased 
to state :

(a) whether the Soviet Union had agreed 
to finance a plan of Kerala Government for 
starting cooperative farms in the State ;

(b) if so, the salient points of the agreement ; 
and

(c) when the plan is likely to be implemen­
ted t

THE DEPUTV MINISTER IN THE 
MINISTRY OF AGRICULTURE (SHRI 
JAGANNATH PAHADIA): (a) No assis­
tance has been sought for from the Soviet 
Union for starting < ooperative farms in Kerala.

(b) and (c). Does not aiise.

Abolition of Forced Labour

7822. SHRI G. Y. KRISHNAN : Will the

Minister of LABOUR AND REHABILITA- 
1 ION be pleased to state :

(a) whether there are some places where 
the practice of forced labour in vogue ; and

(b) if so, the steps taken by Government to 
abolish this practice for the benefit of the 
labourers ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
KAR) : (a) The Constitution of India pio- 
hibits traffic in human beings and btgar and 
other similar forms of forced labour except im­
position of compulsory service for public put- 
poses. The system of forced labour is not in 
vogue anywhere in the country. However, the 
possibility of stray cases of forced laboui and 
of bonded labour cannot be ruled out.

(b) The Central and the State Govern­
ments have taken various legislative and execu­
tive measures to combat the evil. As bonded 
labour is primarily due to economic backward­
ness, efforts aie being made to remedy the evil 
thtough raising the economic standard of the 
people.

Lift Irrigation In Manipur and Survey of 
Underground W ater in  Im phal West Zone 

Irrigation purposes

7823. SHRI N. TOMBI SINGH: Will 
the Minister of AGRICULTURE be pleased 
to state :

(a) whether the Government of Manipur 
are considering the introduction of lift irriga­
tion in Manipur, utilising underground water 
especially in Imphal West Sector ;

(b) if so, the main features thereof; and

(c) whether Government have made exten­
sive survry of underground water in the Imphal 
West Zone for irrigation purposes ?

THE MINISTER p F  STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHER SINGH): (a) to (c). The informa­
tion is being collected and will be placed on 
the Table of the Lok Sabha when teccived.
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Central G rant to  Rajasthan for implemen­
tation of crash program m e for Rural 

employment

7824. SHRI BRIJ RAJ SINGH—KOTAH: 
Will the Minister of AGRICULTURE be 
pleased to stale:

(a) whether Central Government have sanc­
tioned a sum of Rs. 1.5 crores for the crash 
programme of rural employment in Rajasthan, 
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHER SINGH) : (a) and (b). So far the 
Central Government has approved proposals 
of Rajasthan Government at a total cost of 
Rs. 293.03 lakhs under the Crash Scheme* for 
Rural Employment. The proposals cover 25 
districts and include projects like Roads, Miner 
liligation, soil Conservation, Afforestation and 
Land Reclamation.
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Facilities to  Vegetable and fru it Produ­
cers to  Create demand of their Produces 

In M arkets

Will the Minister of AGRICULTURE be 
pleased to state;

(a) the facilities provided by the Ministry to 
fruit and vegetable producers who want to 
travel to prospective maikctsto c rc a tea  de- 
mtnd for their vegetable, fruit or other agri­
cultural produce;

(b) if so, their details; and

(r) haw many producers have taken advan­
tage of such facility ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) and (b). 
The following facilities are provided by the 
Government of India to the exporters to pros­
pective markets to cieate a demand for their 
produce : —

(1) The Reserve Bank authorities rele­
ase the necessary foreign exchange to ex. 
porters to study maikets.

(2) Government of India Commercial 
Representatives assist exporters to get in 
touch with important importers in the 
countries that are visited by them.

(3) Export Promotion Councils for 
processed food help the exporters with nece­
ssary maikr’t intelligence reports for export 
of processed food, processed vegetables, pro­
cessed fruits, etc.

(c) This informntion is not readily available.

Sugar Mills Operating in West Bengal

7827. DR. SARADISH ROY: Will the 
Minister of AGRICULTURE be pleased to 
state:

(a) the total number of sugar Mills opera­
ting in West Bengal;

(b) how many of them are closed down 
uptill now ;

(c) whether any steps have been taken by 
the Government to reopen the closed sugar 
factories; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHER SINGH): (a) There are two registered 
licensed sugar factories in West Bengal.

7826. SHRI RANA BAHADUR SINGH: (b) One licensed sugar mill at Ahmedpur,
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District Birbhum is lying idle since 1964-65 
crushing season.

(c) aud (d). The matter about the reopen­
ing of the idle sugar mill at Ahmedpur, Dis* 
trict Birbhum is reported to be under conside­
ration of the State Government.

Production of Seed D istributing Equip­
m ent

7828. DR. SARADISH ROY : Will the 
Miuistei of AGRICULTURE be  pleased to 
state :

(a) whether the National Seeds Corporation 
is contemplating the production in the 
country of equipment for ‘seed distribu­
tion’ ; and

(b) if so, the cost of surh equipment ?

TIIE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) aud (b). 
No, Sir. Perhaps the reference here is to seed 
processing equipment. The National Seeds 
Corporation has no plans to manufacture seed 
processing equipment either it, however, helps 
the private industry by prescribing specifica­
tions, standards of testing, etc. to manufacture 
suitable indigenous equipment. A list of manu­
factures of seed processing equipment and the 
approximate prices of surh equipment is given 
in the list laid on the Table of the House. 
\Plaeed in Library. See No. LT-911/71 j.

Labour Wages

7829. DR. SARADISH ROY: Will the 
Minister of LABOUR AND REHABILITA­
TION be pleased to state :

(a) the average daily wage of an agricultu­
ral labour, an industrial labour and a hand- 
looni weaver in West Bengal, Bihar, U. P. and 
Kerala ;

(b) which labourer in the country is the 
lowest paid ; and

(c) what action Government propose to take 
to improve the lot of the labourers of different 
classcs, particularly agricultural landless la- 
bouier ?

KAR) : (a) and (b) : The available informa­
tion regarding “Wages and Earnings'' of 
workers in different sectors of employment has 
been published in the ‘Indian Labour Statistics
1971,’ a copy of which is available in the Par­
liament Library.

(c) The wages of agricultural labour have 
been fixed under the Minimum Wages Act, 
1948. The Act contains provisions for periodi­
cal review and revision and action in this 
regard can be taken by the State Governments 
as the bulk of agricultural labour falls in the 
State sphere. In some States Union Territories 
like, Tamilnadu, Kerala and Pondicherry, 
special laws have born passed to ensure pay­
ment of fair wages etc. to agricultural labour.

U. S. Aid for Bangla Desh Refugees

7830. SHRI C. K. CHANDRAPPAN : Will 
the Minister of LABOUR AND REHABILI­
TATION bo pleased to state :

(aj the total aid piumisrd by U. S. A. for 
the relief of Bangla Desh refugees in India ; 
and

(b) the extent of aid so Jar leceivrj.

THE MINISTER OF LABOUR AND 
REHABILITATION (&HRI R. K. KHADJL- 
KAR) : (a) and (bj. According to the informa­
tion furnished by UN Focal Point giving the 
position as on 8thjuly, 1971, the Government 
of USA have pledged a contribution of 70.5 
million dollats. Against the pledged amount, 
the UN system has received 2.275 million dol­
lars and have released in India assistance in 
cash and kind of the value of 2 325 million 
dollars.

Steps to Prevent Deforestation

7831. SHRI C. K. CHANDRAPPAN: 
Will the Minister of AGRICULTURE be 
pleased to state :

(a) whether more than one million hectares 
of productive forest land has been deforested 
since 1947 ; and

(b) if so, the steps Government have taken 
to prevent deforestation ?

T H E  M IN IST E R  OF LABOUR ANDRE- THE MINISTER O f STATE IN THE 
H A B ITA TIO N  (SHRI R. K. KHADIL- MINISTRY OF AGRICULTURE (SHRI
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SHER SINGH) : (a) and (b). The necessary 
information is being collected from tbe State 
Governments and will be placed on the Table 
of the Sabha.

Report of High level Technical Commit­
tee on Accident in Rourkela Steel Plant

7832. SHRI SAROJ MUKHERJEE •
SHRI ARJUN SETHI:

Will the Minister of STEEL AND MINES 
be pleased to state :

(a) whether the high level Technical C >m- 
mittee appointed by Government to go into 
tbe reasons of accident in Rourkela Steel Plant 
in July, 1971, have submitted their rrport ;

fb) if so, tlieu findings ; and

(c) if not, the time J>y winch the Report 
will be submitted

THE MINISTER. OF STATE IN THE 
MINISTRY OF S TEEL AND MINES (SHRI 
SHAHNAWAZ KIIAN) : /a) No, Sir.

(b) Does not arise.

(<•) The fiml report is expected to be sub­
mitted before the end of this month.

Term ination of Services of Workmen 
In Ram kum ar Textile Mills, Mysore

78)3. SHRI S \R O J MUK1IF.RJLE: 
Will the Minister of LABOUR AND REHA­
BILITATION be pleased to state :

(a) whether the services of 219 workmen 
working in tlic Ramkumar T extile Mills, 
Mysore have been terminated by thr manage­
ment recently;

(b) the reasons for the same ; and

(c) the steps taken by Government to rein­
state them ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
KAR) : (a) to (c). The information is being 
collected and will belaid on the Table of the 
House after it is received«

Placing of Orders fo r Manufacture of
Tenta for Refugees from  Bangla Desh

7814. SHRI S M. B \NLRJEB : Will the 
Minister of SUPPLY be pleased to state :

(a) whether bulk orders foi the manufacture 
of ten Is for tbe refugees from Bangla Doll have 
been placed on ptivate firms ; and

(b) if so, the reasons for not placing orders 
wi'h Ordnance Clothing Factories ?

1 HR MINISTER OF SUPPLY (SHRI 
L>. R. CriAVAN^ • (a) Yes.

(b) The Oidnancf Factones vmr notin a 
p Kition to give fiim dates of delivery at a fixed 
cost in resprct of the DGS & D’s tender for 
the Drfcncc Ministry's own requirements of 
about one lakh tents. O jdm  had, therefore, 
to be placed elsewhere on Hth April 1971. 
For the Bangla D> sh refugees the Ordnance 
Fartoi ies (ould offer the supplies of tents with­
out tricpohs to commence only after about 
two months of the phcemrtjt of the order. 
The DOS & D did not, therefore, consider 
them lor the limited tenders issued on the 
20th Apiil W71 lor the emergent supply of 
feats to the Dcpaitnvnt of Ri habitation.

Rally by all lad .a  Kisan Sabha for Radical 
Land Reforms

7ft 35 MiRI UHOGENDRA JHV Will 
the Minister of AGRICULTURE be pleased 
to state whcthei Govunnrnt have information 
about the derisions of the \11 In ha Kisan 
Sablia to hold drmonstiationj and rallies at 
all Districts and taluka htadquauers m tjve 
country ou the 9th August dennnding radical 
agiarun reforms including drastically reducing 
ceilings, stoppage of all eviction* of sharc- 
eioppns and sub-tenants, dwttibuiron of all 
fallow land an 1 land atwve ceiling among 
agricultural labourers a.id poor peasants, etc. ?

TpiT. MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : The All India 
Kisan Council of the All India Kuan Sabha had 
adopted a resolution in June 1971 to observe 
Laud Reforms Day on August 9, 1971 by orga­
nising demonstrations at district and sub-divi- 
sional headqu irters throughout the country.
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Refugees Rehabilitated la  Tollyganj and 
Jmdavpur Lake Gamp, Calcutta

7836. SHRI PRIYA RANJAN DAS 
M UNSI: Will the Minister of LABOUR AND 
REHAHILlTA'l ION be pleased to state :

(a) the actual number of refugees rehabili­
tated in the Tollyganj and Jadavpur, Lake 
Camp near Calcutta in West Bengal ;

(b) whether any legal ownership of their 
acquired land or plot on those colonies has yet 
been made ;

(c) if so, the particulars of the arrangements 
made ; and

(d) if not, when and how the problem 
would be solved !

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K.. KHAD1L- 
KAR) : (a) to (d). Information is being collec­
ted and will be laid on the Tabic of the Sabha.

A gricultural University a t Kakdwlp, West 
Bengal

7837. SHRI PRIYA RANJAN DAS 
M UNSI: Will the Minister of AGRICUL­
TURE be pleased to state :

(a) whether any provision has yet been made 
to instal an Agricultural University in Kakdwip 
of West Bengal under the Central Govern­
ment ; and

(b) if not, whether the Ministry are thinking 
over it ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) No, Sir.

(b) No, Sir. Establishment of an Agricultural 
Univeriity is the prerogative of the State 
Government. West Bengal already has one 
Agricultural University, the University of 
Kalyani, in district Nadia.

Program m e for Agro-Bascd Industries in 
West Bengal

7838. SHRI PRIYA RANJAN DAS 
MUNSI: W»U the Minister of AGRICUL­
TURE be pleased to state :

(a) the immediate programme for agro* based 
industries in West Bengal; and

(b) number oT tbrm which have started 
operating ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) and (b). The 
information is being obtained from the State 
Government and it will be placed on Table of 
the Sabha as soon as it is received.

Im port o f Rough Diamonds by National 
M ineral Development Corporation

78 j9. SHRI NARENDRA SINGH : Will 
the Minister of STEEL AND MINES be 
pleased to state,

(a) whether thr National Mineral Develop­
ment Corporation was allowed to import rough 
quality of diamonds for finishing and to 
export them thereafter : and

(b) if so, the reasons therefor ?

T1IE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN) j (a) and (b). 
In order to establish direct contacts with pri­
mary souices and to ensure steady supply of 
lough diamonds in the country, the N.M.D C. 
has imported so far rough diamonds worth 
about Rs. 90.78 lakhs.

N. M. D. C. has disposed of some of these 
diamonds internally and it is trying to export 
the remaining.

Production of Diamond in Diamond Pro­
jects under National Mineral Development 

Corporation

7840. SHRI NARENDRA SINGH : Will 
the Minister of STEEL AND MINES be 
pleased to state :

(a) the progress made in two Diamond Pro­
jects at Ramkhera and Mqhgawan in Panna 
Diitiict of Madhya Pradesh under National 
Mineral Development Corporation for produc­
tion capacity of 11,250 and 12,000 carats 
respectively per annum ;

9

(b) the total production of diamonds since 
1967 so far ; and

(c) the time likely to be taken to achicve 
the anticipated target ?



THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) At Majhgawan, 
the targetted capacity of 12,000 carats lias 
already been achieved.

At Ramkhcria, on account of poor incidence 
and low recovery, as compared to original pros­
pecting results, targetted capacity of 11,250 
carats could not be achieved so far.

(b) 55,658 carats from 1907-68 to 1971-72 
(till 31. 7. 1971).

(c) National Mineral Development Corpo­
ration are investigating in detail the problems 
at Ramkheria. Only after this investigation 
is completed, the capacity of the mine* to 
achieve the target and the likely time for 
achieving the same will be known.
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Distribution of Surplus Land to Scheduled 
Castes in West Bengal

7844. SIIRI S. P. BHATrACHARYYA: 
‘Will the Minister of AGRICULTURE be 
pleasrd to state :

(a) the total average of the surplus land 
going to be distributed among the landless 
labourers and Scheduled Castes;

(b) the number of landless labourers/ 
Scheduled Castes; and

(c) the number out of them to whom land 
has been disttibuted ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) So far 1.40

lakh hectares of vested agricultural land has 
been distributed among the landless labourers 
and small farmers holding less than one hectare 
including members of the Scheduled Tribes 
and Scheduled Castes. Another 40,010 
hectares are readily available for distribution.

(b) and (c). Information is being collected 
from the State Governments.

Farm  Mechanization

7845. SHRI RANABAHADUR SINGH: 
Will the Minister of AGRICULTURE be 
pleased to state :

(.i) the salient features of the lone; term 
policy of the Government as legards farm 
mechanization ;

(b) the sue of farm holding which forms 
the basis of such pohry ; ami

(r) how the si/s and horse povvci of the 
tractors, indigenous or impoi ted or the com­
bined harvesters, indigenous or imported, 
relate to such a holding ?

HIE MINISTER OF STATE IN: TIIE 
MINISTRY OF AGRICULTURE (SHRI 
ANV VSMIEB P. SHINDE) : (a) and (b). It 
is the policy of the Government to provide 
means of modernising agricultuial operations 
so thit the agricultural potential on small, 
medium and big farms is fully exploited 
through the use of improved implements and 
machinery appropriate to the size of holdings 
and fanning situations, the long term policy 
being help attain an average growth of 5% m 
agricultural production.

In situations where draught power is inade­
quate for carrying out agricultural operations 
efficiently and timely ot where the cost of 
maintaining a pair of bullocks or a small tractor 
is uneconomical, custom service in agricultural 
machinery would be encouragcd/provided. For 
obtaining maximum benefit from the high 
yielding varieties and multiple cropping even 
on medium farms of less than 25 acrcs which 
could ordinarily be managed by multiple pair 
of bullocks, there is r  need for use of equipment 
such as tractors, power tillers, power threshers 
and harvesting equipment for carrying out till­
age, harvesting and other operations efficiently 
and timely. The basis of policy is power requiie- 
ments and equipment needs for efficient cultiva­



93 Written Answtrs SRAVANA 21, 1893 (SAKA) Written Answers

tion of crops under the programme of new 
agricultural strategy. Adopting this policy to 
size of operational holdingi major sources of 
power could be indicated as in the statement 
laid on the Table of the House. [Placed in 
Library. See No. LT-912/71]. Credit facilities 
would be extended through the different finan­
cing institutions for enabling farmers and 
entrepreneurs to acquire costly machines. Pro­
grammes of training for enabling the farmers 
to efficiently utilise agricultural machinery anil 
implements would be strengthened. Intro­
duction and popularisation of improved imple­
ments will be intensified through National 
Demonstrations and rescaich and development 
on these intensified. These programme* will 
be of special benefit to farmers with small and 
medium farms.

(c) Tractors in the 20 h p. range would b< 
more in demand on fai ms of 25 to ‘50 acres ; 
whereas higher h.p trartors would be required 
on bigger farms, for custom hiring, for deep- 
ploughing, land development, etc. Based on 
the demand trend and the suitability of tractors 
in the different h.p. ranges, lor fauns in the 
different si7es, the estim Ued requirements of 
tractors towards 1973-7 1 is as under :

12 .. 20 dbhp . . . .  25,000 nos.
21 . .  35 dbhp . . . .  45,000 „
3b .. IU dbhp . . . .  18,COO „
51 & above . . . .  2,000 „

90,000 „

Similarly, combine harvesters suitable for 
working with tractors of 21 to 50 h.p. would 
be used mostly by medium and large farms ; 
whereas larger self-propelled combines would 
be used by big farms or jointly by gioup of 
farmers of by organisations engaged in provi­
ding custom hiring. The programme for supply 
of tractois and combines in the different sizes, 
generally, relates to demand trends and for 
catering to the requirements of farms of 
different sizes and agricultural conditions.

Shortfall of Nitrogenous Fertilizers

7846. SHRI RANABAHADUR SINGH: 
Will the Minister of AGRICULTURE be 
pleased to stale :

(a) the possible reasons fora short-fall of

nitrogenous fertilizers in the year 1970-71 by 5 
per cent as compared to the increase in the 
average under high yielding variety of crops ;

(b) whether Government contemplate to 
take steps to chock this tiend ; and

(c) whether Government have State-wise 
data that could show the regions where this 
trend is pronounced .r>

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SI-IR1 
ANNASAHEB P. SHINDE) : (a) There was 
no shortfall in the consumption of nitrogenous 
fertilizers in the year U70-7I. In fact, the 
consumption of nitrogenous fertilizers increased 
by 2% over that in the picreding year. How- 
cvei, this increase is not as much as the inctease 
in the acrea>e under hii(h yielding varieties of 
crops which has registered an ineiease of 28% 
in 197i'-7l over that in the preceding year.

^b) Yes, Sir. The Government have studied 
reasons for this low inn ease of consumption 
in feitili/eis as compared to the increase in 
the acnage undu high-yielding vaiictits of 
rrops. It was found that ihc application of 
fertili/cts is geneially lower than the optimum 
level ol application prescribed in many areas 
due to Lhc following reasons .—

(i) Constraints on the availability of credit 
for fertili/f t distribution and use.

(ii) Gaps in extension and promotional 
efforts aimed at increased use of fertili­
zers especially for high yielding varie­
ties of ciops.

(iii) Natural cause, such as cyclones and, 
floods in some States.

The Government are seized of the problems 
and are taking various steps to increase the 
rate of growth of fertilizer consumption. They 
have recently set up a Credit Guarantee Cor­
poration to cncouragc commercial banks to 
provide greater credit facilities to farmers and 
dealers of fertilizers. The State Governments 
have also been uiged to ensure the availability 
of production credit 10 farmers in larger 
measure through Cooperatives. The Govern­
ment of India are also continuing to give short­
term loans to the States for stocking and distri­
bution of fertilizers.
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The Distribution system was liberalised by 
replacing licensing by a simpler and quicker 
method of registration. Besides, the Cential 
Fertilizer Pool is maintaining buffer stocks in 
various States where the distribution system 
w not efficient and transpoit inftastructure 
is weak. The Pool also liberalised distribution 
arrangements by making dircct supplies to 
Cooperatives, ZiUa Parishads, etc.

As regards extension, two important 
schemes having a dircct be&iing on fertilizer 
consumption are in operation viz., (a) National 
demonstrations, and (b) Farmers' education 
and training programme under which latest

technology including optimum and balanced 
use of fertilizers is extended to farmers. The 
Government are also considering a scheme to 
mount a massive and effective campaign for 
promoting balanced and increased use of 
fertilizers. This would supplement the promo­
tional measures undertaken by the State 
Governments and manufacturers.

(c) A statement showing the State-wise 
increase in the consumption of nitrogenous as 
compared to the corresponding increase in the 
acreage under high-yielding varieties of crops 
during the year 1970-71 over the preceding 
year, is enclosed.

Statement

SI No.

Estimated percentage 
mcicase in the consump­
tion of nitrogenous fertili- 
seis in 1970-71 over that 
m 1969-70.

Estimated percentage in­
crease in the acreage 
u ndcr high-yielding varie­
ties of ci ops in 1970-71 
over that m 1969 70.

1. Andhra Piadesh

2. Assam

3. Bihar

4. Gujarat

5. Hat yana

6. Himachal Pradesh

7. Jammu and Kashmir

8. Kerala

9. Madhya Pradesh

10. Maharashtra

11. Mysore

12. Orissa

13. Punjab

14. Rajasthan

15. Uttar Pradesh

16. West Bengal

17. Tamil Nadu

18. Others

(~) 19 3rJ

Nil 50

16 27

(-) 4 65

20 46

(-) 48 76

34 24

(-) 12 18

63 23

33 54

6 35

(-0 4 45

10 7

43 29

(-) 7 13

37 f 34

18 31

2 17

2 ~ 28
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Failure of Panchayati Raj Institution

7847. SHRI RANABAIIADUR SINGH « 
Will the Minister of AGRICULTURE be 
pleased to state :

(a) the main reasons of the failure of Pan- 
<l»ayati Raj Institution in the country ;

(b) the steps Government contemplate as a 
i rrnedy for this failing ; and

(c) whether the Government have r ome to 
the conclusion that this institution is a failure ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHER SINGII) : (a) and (b). Panchayati 
Raj institutions have not proved a failure 
though their performance in some cases may 
have fallen short ol expectations. These insti­
tutions have done well in States where adequate 
resources and author ity have been delegated 
to them. The Chief Ministers and State 
Ministers Inrharge of community Development 
and Panchayati Raj, when they met at Madras 
m june 1968 endorsed the vitw that Pancha- 
vati Raj an instrument of democratic decen­
tralisation bhould continue, suitable inrentives 
to Panchayati Raj institutions for mobilising 
additional local resources should be provided. 
This view was reiterated in the meeting of the 
Consultative Council on Panchayati Raj con­
sisting of amongst other Ministers in-charge 
«>r Panchayati Raj in the States and presided 
by Minister for Agriculture.

(c) No, Sir.

Complaints Regarding Removal of Machi­
nery and Equipment by Management of

Kajora Jam bad Colliery, West Bengal

7848. DR. RANEN SEN: Will the Minis­
ter of STEEL AND MINES lie pleased to 
state :

(a) whether Government have received any 
complaints about the removal of machinery 
and equipment by the management of the 
selected Kajora Jambad Colliery, West Bengal, 
which has been closed down in June 1971 in 
order to avoid payment of royalty ; and

(b) if so, the action taken by the Govern­
ment in the matter ?

TIIE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) Yes, Sir.

(b) I lie State Government have issued 
orders to the (oneerned authorities to take 
necessary action for realisation of dues as well 
as to prevent removal of plants and machinery.

Closure of Kajora Jam bad Colliery of 
West Bengal

7849. DR. RANEN SEN: Wi 11 the Minis- 
tn  of STEEL AND MINKS he pleased to 
state :

(a) whether selected Kajora Jambad 
Colliery of W et Bengal has been closed down 
towards the end of Jun'*, 1971 in total violation 
of the Coal Mrnes (Conservation and Safety) 
Rules ;

(b) whether any prosecution has been 
launched, if not the reasons therefor ;

(c) whether this management similarly 
closed down the mines also in 197i> ; and

(d) the steps Government piopose lo take 
against the management for repeated violations 
of the Rules of the Coal Mines (Conservation 
and Safely) Rule*s ?

THE. MINISTER OF STATE IN TIIE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ K1IAN; : fa) and (b). The 
Selected Kajora Jambad Colliery (quarry 
working) was closed down on 29.0.1971 with­
out proper nofire to the Coal Board as requited 
under rule 40 of the Coal Mines (Consei vation 
and Salt ty) Rules, 19«/4. Tin* Coal Board is 
examining the question ol prosecution of this ‘ 
colliery for closing down without any notice.

(c) and (d). The Jambad seam under­
ground working [3 & 4 pit section) of this 
mine was closed down on 1.12.1970 without the 
required notice. Prosecution has been laun­
ched against the colliery.

Results of Sunflowers Im ported from  
U. S. S. R.

7850. SHRI JADEJA : Will the Minister 
of AGRICULTURE be pleased to state :

(a) whether certain varieties of sunflower
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obtained from U. S. S. R. have shown good 
results; and

(b) the locations where these varieties were 
produced for testing ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) Yes Sir.

(b) The imported Russian varieties were 
tested at the following locations for their suit­
ability during the years 1969-70 and 1970-71 :

1. Anand 13. Dhulia
2. Coimbatore 14. Mohal
3. Hyderabad I1). Latur
4. Kalyani 16. Dharwai

5. Kanpur 17. Raichur

6. Delhi 18. Karimnagar
?. Ludhiana 1<). Ycllamanchili

B. Guidaspui 20. Khargone

9. Jabbalpur 2) Vallabhnagar
10. Jalgaon 22. Junagadh
11. Digraj 23. Talod
12. Pant Nagar 24. Pusa

Setting up of a  Zinc Smelter in Gujarat

7851. SHRI JADE fA : Will the Minister 
of STEEL AND MINES be pleased to state :

(a) whether there is any proposal for thr 
setting up of a Zinc Smelter in Gujarat;

(b) if so, the location of the project, and

(c) whether it will be based upon imported 
concentrates ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) No, Sir.

(b) and (c), Do not arise.

R eturn of Defective T ractors to East 
Germany

7852, SHRI NIHAR LASKAR :
SHRI P. M. MEHTA :

Will the Minister of AGRICULTURE be 
pleased to sla te :

(a) whether the Union Government have

asked East Germany to take back all the defec­
tive tractors supplied by it under a deal with 
the State Trading Corporation in 1969 ;

(b) whether the Union Government are 
negotiating with East Germany for expanding 
the scope of the protocol signed on the 21st 
February, 1971 under which German Democ­
ratic Republic (G. D. R ) had agreed to take 
bark all tractors modified till then ; and

(c) if so, how fat Government have succee­
d s ?

THE MINISTER OF STATE IN THR 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) Yes Su. 
A protocol was signed between the State 
Trading C irporation of India and the GDR 
Suppliers’ Representatives on the 21st Februa­
ry, 1971 about the return of modified RS-09 
tractors. Atopy of the Protocol has already 
been laid on the Table of thr Sabha.

(b) Yes, Sir.

(c) Negotiations are in progress.

Demand for Compensation by Farm ers of 
Andhra Pradesh and Punjab due to Loss 

on account of defective T ractors

785J. SHRI NIHAR LASKAR :
SHRI P. M. MEIITA :

Will the Minister of AGRICULTURE be 
pleased to state whether since the signing oi 
the protocol on the 21st February, 1971 there 
have been complaints of persisting troubles 
with tractors modified after that date and 
farmers from Andhra Pradesh and Punjab 
have been demanding compensation or losses 
suffered by them on account of the defective 
tractors supplied by German Democratic Re­
public ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : General com­
plaints continued to be received even against 
the performance of modified RS*09 tractor*, 
Demands for compensation of losses suffered by 
the farmers of Andhra Pradesh and Punjab on 
account of defective tractors supplied by the 
German Democratic Republic have also been 
received. These are being looked into.
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Development of Forest in Sundarban*, 
West Bengal

7854. SHRI MADIIURYYA HALDAR : 
Will the Minister of AGRICULTURE be plea­
sed to state ;

(a) whether Government are contemplating 
any schemes for the development of forest in 
‘Sundarbans’ area West Bengal; and

(b) if so, the details thereof and the finan- 
t ial outlays on each of them ?

international aid received for Bangla Desh 
Refugees through United Nations Organisation, 
from the Government of different countiies 
and private agencies in ca»h and kind ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
KAR): The total foreign aid offered through 
United Na'ions Organisation, the Governments 
of different countries and private agencies is 
estimated at Rs. 105 3 i crores. Out of this, 
aid amounting to Rs. 8.40 crorcs, including a 
sum of Rs. 2.06 crores in cash, has been recei­
ved so fir.

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHER SINGH) : (a) and (b). Yes Sir. The 
Gfvernment of West Bengal propose to 
i«»isc coconut plantations over 580 hectares 
in derelict forests of Sundtrbam area. The 
plantations would be raised at a cost of Rs. 
18 lakhs during the remaining three years of 
the Fourth Five Year Plan.

Industrial Training Institute in West 
Bengal

78")5. SHRI R. P. DAS : Will the Minis­
ter of LABOUR AND REHABILITATION 
be pleased to Mate :

(a) the number of trainees who passed out 
during the last three years from the various 
Industrial Training Institutes loeated in West 
Bengal ; and

(b) the number of those absorbed for 
apprenticeship training in the public sector 
undertakings, large scale undertakings -»nd 
other industries of the country ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. K.HADIL- 
KAR) : (a) 7,972.

(b) 3,057.

Foreign aid for Bangla Desh Refugees

785a SHRI SAMAR GUHA : Will the 
Minister of LABOUR AND REHABILITA­
TION be pleased to *tate the latest estimate of

Increase in  Influx of Bangla Desh Refu­
gees due to Famine Conditions

7857. SHRI SAMAR GUHA :
SHRI C. CHI mBABU :

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state :

(a) wh' ther due to acute famine conditions 
and continuing atrocities on the people, the 
volume of refugees from Bangla Desh is again 
increasing ;

(b) whether Muslim citizens of Bangla Desh 
are again coming in l.iisrc number ; and

(r) if so, the pai ticulars thereof?

TJIE MINISTER OF LABOUR AND 
REIIABILITA 1 ION (SIIRT R. K. KHADIL* 
KAR) : (a) The daily average rate of influx 
duiing July, 1971, was about 23,000 persons, 
as against about 4r>,000 persons during the 
week ending 6th August, 1971. Whetlwr the 
increase in influx of refugees is due to continu­
ing atrocities or to developing famine condi­
tions in East Bengal, cannot be piedsdy deter­
mined.

(b) and (c). The refugees from East Bengal 
c o i n i n g  to India belong to all religious faith* 
like, Muslims, Hindus, Buddhists, Christians 
etc. No separate religion or community-wise 
break-up is being maintained by Government.
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Allotm ent of Iron and Steel from  Hindus­
tan  Steel Ltd. Office, Delhi

7858. SHRI K. C. PANDEY: Will the 
Minister of STEEL AND MINES be pleased 
to state :

(a) the quantity ol iron and steel allotted to 
the traders and manufacturers from the 
Hindustan Steels Ltd. ofiice at Delhi per 
month ;

(b) the number of persons/firms to whom 
the allotment is made ;

(c) the names of the persons and firms bp- 
longing to Scheduled Castes and Scheduled 
Tribe to whom allotment is being made ;

(d) whether Government, propose to ear­
mark some allotment for this community ; 
and

(e) if so, how nvjch a >d i i what way and 
if not, the reosons thereto* ?

THE MINISTER OF STATE IN THE 
MINIS TRY OF STELL AND MINES (SHRI 
SH \HNAWAZ KHAN) : (a) and (b). Int'or- 
matiun is being collected and will be laid on 
the Table of the House.

(c) to (e). All stockyards of the mam pro­
ducers including HSL stockyard, Delhi, distri­
bute steel material:, on the basis of a uniform 
policy prescribed bv the Joint Plant Com­
mittee Supply is made mostly to actual con­
sumers taking into account their capacity and 
urgency of requirements. There is no proposal 
to earmaik any quantity of steel from stockyards 
on community basis.

M easures to Check Loss from  Pests and 
Insects

7859. SIIRI K. C. PANDEY : ' Will the 
Minister oJ AGRICULTURE be pleased to 
state :

(a) whether pcsti and insects destroy a good 
proportion of crop each year ;

(b) the average annual loss on this account; 
and

(c) whether Government propose to adopt 
new measures to minimise the loss due to this 
fact and if so, what are those measures ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SlIINDE) : (a) Yes Sir.

(b) Assessment of loss in foodgrain crops 
due to averages of insect, pests, plant diseases 
and weeds were estimated at 15 to 20 per cent 
and overall losses including those in storage to 
about 20% of the total producc. The figute 
for the current year regarding the extent ol 
loss of ci op damaged in the country is not yet 
available. However, a State-wise assessment 
of the damage to various crops affected by 
pests and diseases has been made as in tht 
enclosed state meat.

(<) A number of measures to minimise tin 
losses due to attack of ptsts and diseases on 
crops and to control these have been initiated 
by the Government of India and the bute 
Government*. To control pests and diseases 
which are found to exist in an endemic foim 
in any area and when a crop is attacked 
repeated!,, a Centrally sponsord scheme to 
help farmers to, more oi less, eradicate such 
pests and diseases by aero-chemical operations 
has been in operation since 1970-71. Under 
this scheme, the Central Government beats 
the cost of aerial operation to the exteut 
Rs. 7/- pei acre. Control measures under this 
scheme in various States were undertaken in
1970-71 to cover an area of 12.96 lakh acres 
and central subsidy to the extent of Rs. 73.21 
lakhs was given to the States. For the current 
year, a programme of aero-chemical operations 
covering a total area of 16.64 lakh arres under 
this scheme has been approved so far.

The Government of India also assist the 
States in undertaking control operations when 
insects, pests, diseases etc. appear in epidemii 
form from the Natural Calamities R e l ie f  Fund. 
The assistance given to the States is in the 
form of grant to llic extent of 50% and loan to 
the extent of 25% on the total cost of pesti­
cides in the control operations. S o m e  State 
Governments are also extending subsidy on tbe 
sale of pesticides to encourage their use in 
controlling pests and diseases on crops.
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ACRES
1. Rajasthan Field cricket on cotton 85,000

2. Maharashtra Ear head caterpillar on jowar 22,000
Chikta on rabi jowar 2 47 100
Coconut disease (karpa) 13 400

3. Mysore Read hairy oatei pillar on ground nut 77,325
Inseat pest on ragi 2,50,000
Ear head bug on jowar 1,30,000

4. Andhra Pradesh Hispa on paddy 5,01,940
Gall fly on paddy 20,000
Groundnut leaf webbing caterpillar J ,69,072

5 Jammu and Kashmir Stem boret on maize 16,000

6. Madhva Pradcih Gall fly on pad'ly 3,705
Jesside bollworrn, leaf roller, clc. on cotton 4r>,000

7. Bihar Borer on sugarcane 93,000
Borer on maize 55,000
Paddy stem borer 55,000
Disease complex of paddy jessids 15/ 00

8. Haryana Pyrilla leaf hopper 60,000

Development of Variety Production of 
Sunflower and Soyabean in U P.

7860. SHRI K. C. PANDKY : Will the 
Minister of AGRICULTURE be pleased to 
state :

(a) whether sunflower and soyabean vaiie- 
ties are suitable for cultivation in different 
parts of the country ; and

(b) the steps taken by Government to deve­
lop these varieties and increase their produc­
tion in the State of Uttar Pradesh ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) Yes, Sii.

(b) Research for the development Sunflower 
and Soyabean varieties is being taken up 
under the All India Coordinated Oilseeds, 
Improvement Project, and under the All India 
Coordinated Soyabean Project. Under these 
projects suitability of the different varieties of

sunflowei and soyabean available is now being 
tested at a number of < entres and agro and 
plant protection techniques requited to obtain 
high yield*, are heme; worked out under them. 
To inciease the pioduction of Sunflower and 
Soyabean the following progiammes have been 
taken up by the Union Department of Agri­
culture.

(I) Sunflower: A Centrally sponsored 
scheme for sunflower demonsttation has been 
sanctioned lor implementation over an area of 
900 hectares in 12 States including Uttar 
Piadcsh during 1971-72. The physical targets 
and the financial outlays for the Uttar Pradesh 
is given below :—

Physical target (Heciai i-sj 
Khar if Rabi/Sutnrnei lota!

50 40 90
Vaiieiy Financial Out­

lay (Ra.)

Klim if .. (38411 27,000
Rabi/ .. Sumitc 
bummt r
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(2) Soyabean : A similar Centrally spon­
sored scheme for composite demonstrations for 
exotic high yielding varieties of Soyabean was 
sanctioned by the Government of India during 
1970-71 in 13 States including Uttar Pradesh 
where good potentialities for introduction of 
Soyabean were considered to exist. The scheme 
is being continued in 1971-72 in 14 States 
including Uttar Pradesh for covering an area 
of 600 hectares. The physical targets and finan 
cial outlay for the above projcct with regard 
to thp State of Uttar Pradesh is given below

1971-72

Target Amount sanctioned
(Hectares)

100 Rs 25 000

Draw-back in High Yielding Varieties 
Program m e

7801. K. C. PANDliY: Will the Minister of 
AGRICULTURE be pleased to state :

(a) whether the high-yielding varieties pro­
grammes have several draw-backs;

(b) whether integrated icscarch and deve­
lopmental efforts require to be given top prio- 
xity to rectify the draw-Wks ; and

(c) the steps taken m this i espect ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) Non-adap- 
lability of varieties to different agro-elimatic 
regions, partial adoption of package of practi­
ces, particulatly the balanced application of 
fertilisers and incidence of pests and diseases 
are some of the draw-backs.

(b) and (c). Co-ordinated Research Projects 
have been taken up in respect of the crops in­
cluded in the programme and varieties suitable 
to different agro-climatic conditions and resis­
tant to pests and diseases are being evolved. A 
comprehensive programme for the education 
of farmers through farmer’s training and natio­
nal demonstrations has been undertaken where 
in the technology and economics of the culti­
vation of high yielding varieties are demons­
trated.

Surrey Regarding non-payment of Loan* 
by Farmer*

7862. SHRI K. C. PANDEY: Will the 
Minister of AGRIGULURE be pleased to 
s ti te :

(a) whether well-to-do farmers do not repay 
the loans advanced to them by various finan­
cial institutions.

(b) whether any survey has been conducted 
to confirm i t ;

(c) the details of survey ; and

(d) the remedial action bting taken ?

THE MINISTER OF STATF. IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) to (c) No 
such survey has been conducted. In the 
absence of any s ith survey it is not possible to 
Mate specifically that w. ll-'o-do farmers do not 
replay the loans advanced to them by various 
linancial institutions.

(d) Does not arisi.

Employment in Haldia Industrial Belt 
Unit

7863. SKRI MANORANJVN IIAZRA: 
Will the Minister of LABOUR AND REHA- 
DILI TATI ON be pleased to state :

(a) whether the attention of Government 
has been drawn to the statement made by Shri 
Siddhartha Shankar Ray, Mimster-in-Charge 
of West Bengal, recently, saying that employ­
ment will be given to 1,00,000 persons in the 
Haldia Industrial belt within a year ; ai.d

(b) if so, the reaction of Government there­
to ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
KAR) : (a) and (b). Information is being coll­
ected.

Worker* laid off in  Chusik Colliery, 
Weat Bengal

7864. SHRI MANORANJAN HAZRA: 
Will the Minister of LABOUR AND REHABI­
LITATION be pleased to state i

(a) whether 500 members of Chusik Colliery
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of the Coal and Mineral Syndicate, Asansol, 
Wert Bengal had been laid off since the 5th 
July, 1971;

(b) if so, the reasons for the lay-off; and

(c) the steps taken by Government ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
KAR) : (a) 419 workmen of Ghusick Colliery 
(not Chusick) have been laid off with effect 
from 5th July, 1971.

(b) For want of adquatc supply of wagons, 
thete is heavy accummulation of coal at the pit 
head which rendered further raising of coal 
uneconomic.

(c) The Ministry of Railways are taking 
steps to improve the availability of wagons to 
the Collieries. The Labour Ministry is also in 
touch with Railway Ministry in this regard.

Closure of Factories, Textile MIIIk and 
Collieries In West Bengal

7865. SHRI ROBIN SEN : Will the Minis­
ter of LABOUR AND REHABILITATION 
be pleased to state :

(a) whether upto the middle of April last 
463 factories, 22 textile mills and 16 collierits 
were under closure in West Bengal ;

(b) if so, the steps Government are contem­
plating to reopen them ;

(c) whether most of the managements havi 
not bothered to give the required 'iO davs’ 
notice before imposing closure ; and

(d) if so, thr reasons and pa» Oculars 
thereof ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHAD1L- 
KAR) : (a) to (d). The infoimation is being 
collected and would be laid on the Table of 
the House after it is received.
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Off loading of orders by Mining and 
Allied Machinery Corporation Limited,

Durgapur

7807. SHRI SAMAR MKUIJKRJEE : 
Will *the Minister of STEEL AND MINES 
be phased to state :

(a) whethei a large quantity of orders 
received from other Government agencies are 
being off-loaded to a Private firm by the 
Mining and Allied Machinery Corporation 
Ltd., Durgapur,
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(b) whether it is being done when the 
capacity of the plant is being utilised only by 
about 20 per cent; and

(c) the percentage of off-loading out ‘of the 
total planned target in the last year and the 
anticipated target of off-loading in terms of 
percentage this year ?

TI1L MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN): (a) No, Sir.

(hi Does not arise.

(c) In 1970-71, eighteen percent ol total 
planned target was off-loaded of which four 
percent were off-loaded to Ancillary Industries. 
In 1971-72 twenty percent of the production 
target has been planned for off-loading of 
which eight per< exit is to be off-loaded to 
ancillary industries depending on response.

Non-Payment of Salaries to W orkcharged 
Staff in Dandakaranya Project

7868. SHRI SAMAR MUKI1ERJEE: 
Will the Minister of LABOUR AND RE­
HABILITATION l>c pleased to state :

(a) whether the work-charged staff in 
Paralkote, Urnerkotf Ambaguda Kondagaon 
Zones of Dandakaranya Project working under 
Superintending Engineer (Construction^, 
Dandakaranya Project Jagdalpur Dhaimapura, 
have not been paid their salaries for the last 
many months;

(b) if so, the particulars thereof; and

(c) the steps taken by Government to pay 
the Balary dues to the work-charged staff ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL­
KAR) : (a) to (c). The information is being 
collected and will be laid on the Tabic of the 
Sabha.

Relief provided to Victim s of Rourkela 
Steel P lant

7869. SHRI ARJUN SETHI: Will the 
Minuter of STEEL AND MINES be pleased 
to state the special relief Government have 
provided to the victims of th* recent mishap 
in Rourkela Steel Plant ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : In accordance
with normal practice action is being taken to 
pay compensation accoiding to the provisions 
of the Workmen’s Compensation Act to the 
dependants of the worker who lost his life as 
well as to those workers injured on account of 
the mishap who are eligible for compensation. 
In addition, a son of the worker who died is 
being offered employment by the management.

Production of Manganese Ore

7870. SHRI ARJUN SETHI: Will the 
Minister of STEEL AND MINES be pleased 
to state :

(a) whether the manganese ore production 
in the country is sufficient to meet its demands 
in the foreign market;

(b) if not, the reasons therefor ; and

(c) whether Government contemplate to 
nationalise the Private Sector Units in order 
to increase the production of manganese ore ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN) : (a) and (b). 
The production of manganese ore in the 
country is sufficient to meet the currcnt 
demand in the foreign markets.

(c) Docs not arise.
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Production of Singhara in M anipur

7874. SHRI N. TOMBI SINGH: Will 
the Minister of AGRICULTURE be pleased 
to state :

(a) whether the Government are aware that 
a small variety of Singhara is found in 
abundance in Loktak Lake in Manipur and 
the same is used as a supplement to the staple

'food normally and specially at the time of 
famines;

(b) if so, whether Government consider 
scientific measures for increasing the output of 
this food crop; and

(c) whether the other big fisheries ip Mani­
pur like Pumlen, Waithu and Kharungpat 
have ever been experimented for the produc­
tion of this crop ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) Yes.

(b) and (c). Waithou fishery is being con­
verted into a commercial fish farm for increase 
of fish production. Pumlen and Kharungpat 
fisheries have been leased out. No programme 
of culture of Trap* bispinosa (Singhara) has 
been taken up. The Fisheries Department of 
Government of Manipur is, however, conducting 
experiments in Loktak Lake, Pumlen, Kharung­
pat and other places to check the growth of 
water hyacinth which inhibits the growth of 
this plant. The results of the experiments will 
indicate the scope for culture of Trapa 
bispinosa.

Trade Unions in M anipur

7875. SHRI N. TOMBI SINGH : Will 
thr Minister of LABOUR AND REHABILI* 
TATION be pleased to state :

(a) whether Government of Manipur arc 
going to cancel registration of some Trade 
Unions in Manipur ;

(b) if so, the circumstances under which u 
is being done ; and

(c) the numbei of Trade Unions resistercd 
under the existing Trade Unions Act and 
their names ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL­
KAR) : (a) to (c). The information is being 
collcctrd and will be placed on the Table of 
the House after it is received.

Airlifting of Bangla Desk Refugees

7876. SHRI PRABHUDAS PATEL : 
SHRI K. MALLANNA :
SHRI R. R. SINGH DEO :

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state :

(a) whether I. A. F. has taken over from 
the U. S. A. the airlifting of Bangla Dcsh 
refugees.

(b) if so, the reasons for the same; and

(c) whether the U. S. S. R. Planes and some 
other countries planes are (till operating ?
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THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
KAR): (a) and (b). Consequent on the
withdrawal of the United States Transport 
Planes with effect from 18.7.1971, which were 
commissioned for a stipulated period of one 
month only, the I. A. F. planes have now been 
entrusted with the work of transporting food* 
grains and relief supplies from Gauhati to 
Tripura and lifting refugees on their return 
journey.

(c) Only U. S. S. A. planes are operating 
from Calcutta to Mana.

Damage to U. S. A. Plane Carrying Bangla 
Desh Refugees

7877. SHRI PRABHUDAS PATEL : 
SHRI K. MALLANNA :
SHRI R. R. SINGH DEO :

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state :

(a) whether one U. S. A. plane which was 
carrying Bangla Desh refugees was damaged 
by the Pakistani forces as reported in Timts 
of India dated the 20th July, 1971; and

(b) if so, the particulars thereof ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
KAR) : (a) No, Sir.

(b) Does not arise.

Studies Conducted by Indian Council of 
Agricultural Research Regarding Defi­

ciency of Zinc in  U. P. and Punjab

7878. SHRI PRABHUDAS PATEL :
SHRI K. MALLANNA :

Will the Minister of AGRICULTURE be 
pleaded to state :

(a) whether many valuable results have 
come out of researches conducted on ciop 
schedules and rotations at 41 Model Agrono­
mic Centres through-out th# country ;

(b) if so, the details thereof;

(c) whether studies under Co-ordinated 
Micronutrient Research Scheme launched by

the Indian Council of Agricultural Research 
have shown widespread deficicncy of Zinc in 
a numbrr of district in U. P., Punjab etc ; 
and

(d) if so, the main features thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : Yes Sir.

(b) Labour intencive and highly remunera­
tive multiple cropping rotations have been 
tested and perfected at various Model Agrono­
mic Centres located in different parts of the 
country. Results of such relations were repor­
ted from 19 research centres. As far as grain 
crop, oil seeds and pulses are concerned more 
than one third of the centres produced in 
excess of 10 tonnes per hcctare. The highest 
production was obtained in Kathulia Farm 
(M.P.) with a crop sequence of Maize* Wheat- 
Cheena which gave a total yield of 15.5 tonnes 
of grain per hectare. Other highly productive 
three-crop sequenee were Maize-Lahi-Wheat- 
Cheena at Pantnagar (13.5 tonnes/ha). Even 
with a two crop sequence, it was possible 
to produce as much as 12 tonnes of grain/ha. 
at Maruteru (A. P.) with the successive rice 
crops, by proper selection of the varieties. At 
this centre two rice crops gave higher aggre­
gate yields than three crops of / ice grown 
per year which brings out clearly that with 
multiple cropping it is possible to obtain many 
times more production per unit land per year 
by making use of high yielding varieties, 
balanced use of fertilisers, pesticide* and pro­
per soil and water management piacticcs.

(c) Yes Sir.

(d) Extensive deficiency of /int has been 
observed in the districts of Ludhiana, Patiala 
and Jullundui of Punjab ; Nainital, A/amgarh, 
Balia, Droiia, Ghazipur, Kanpur and Basti 
districts of Uttar Piadesh, Kurnool, Karim 
Nagar, Hyderabad, Nizam a bad and Nellore 
districts of Andhra Pradesh and Hissar, 
Rohtak, Atnbala and Karnal Districts of 
Haryana. Large number of /inc deficiency 
<ascs have been repotted from Bihar, Madhya 
Pradesh and Gujarat and other States also.

It has also been obseived that the deficicncy 
of /inc rtduces the yield of crops particularly 
of borne high yielding vatieties and it gets
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accelerated under conditions of imbalanced use 
of fertilizers and improper soil, water and crop 
management.

Grievances off Employees of F. C. I. West 
Bengal

7879. SHRI BIREN DUTTA : Will the 
Minister of AGRICULTURE be pleased to 
state ;

(a) whether any memorandum had been 
submitted to the Government by the employees 
of the Food Corporation of India, West Bengal 
with regard to their grievances;

(b) if so, the main grievances of the em­
ployees ; and

(c) the steps taken by Government to red­
ress their grievances ?

THE MINISTER OF STATE IN THIS 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) Yes, Sir.

(b) The main grievances/demands mention­
ed in the Memorandum are as under :—

1. Stopping of Repatriation of State 
Government deputationists ;

2. Review of agreement of 26.11.66 signed 
by the F. C. I. and the State Govern­
ment ;

3. Filling up of all the vacancies under 
Calcutta Regional Manager’s office by 
the staff from the State Government 
Food & Supplies personnel;

4. Allowing promotions in higher posts 
in F. C. I. to the State deputationists 
as in the case of Food personnel trans­
ferees ;

5. Re*introduction o f proforma p rom otion ;

6. Re-introduction o f reim bursem ent o f 
total m edical expenses ;

7. Stopping of whimsical and motivated 
transfers in F. C. I . ;

8. State Food Department deputationists 
to be treated as transferees; and

9. Abolition of Storing Agency system in 
F. C. I. and introduction of system of 
State Food Depots.

(c) the representation of the West Bengal 
employees is being considered by the Food 
Corporation of India in consultation with the 
West Bengal Government.

Scheme for Industrial Peace through 
Balanced Wage Structure and Recogni­

tion of Unions

7880. SHRI BIREN DU1TA: Will the 
Minister of LABOUR AND REHABILITA- 
tion be pleased tc> state :

(a) whether Government have formulated 
a new scheme to maintain industrial peace 
through a balanced wage structure and by 
recognising the Union of the workers which 
holds the majority support ; and

(b) if so, the particulars thereof i

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL­
KAR) : (a) No such new scheme has been foi- 
mulated.

(b) Does not aiise.

Effectiveness of weed Killers and supply 
of Improved sowing Equipm ent of 

Advanced type to Farm ers

7881. SHRI BIREN DUTTA : Will the 
Minuter of AGRICULTURE be pleased to 
state :

(a) the steps taken by Government to im­
prove the effectiveness of weed killers and equi­
pments that may be required for efficient use 
of the same in West Bengal, Bihar, Assam and 
Kerala; and

(b) the steps taken by Government to pro* 
vide sowing equipments of advanced types to 
the fanners on reasonable and subsidised 
rates ?

MINISTER OR STATE IN THE MINIS­
TRY OF AGRICULTURE (SHRI ANNA­
SAHEB P. SHINDE): (a) Although insecticides, 
fungicides and rodenticides have been wide­
ly adopted by the farmers for control of insect 
peats plant diseases and rodents ; but the use of
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herbicide* for control of weeds has so far not 
made much headway. In view of this, the 
Government of India, in consultation with State 
Governments have fixed a modest target of 2 
million hectares in the final year of the 
Fourth Plan for controlling weeds. The year- 
wise target of 2 million hectares to be covered 
under weed control is as follows:—

1969-70 1970-71 1971-72 1972-73 V)73-74

0.5 0.8 1.2 1.6 2

Under the supervision of the Indian Coxin- 
cil of Agricultural Research many weed control 
trials in different crops, including paddy are 
conducted every year in different locations to 
determine the efficacy of various weed killers. 
Many Agricultural Universities and thr Stale 
Departments of Agriculture also work out the 
efficacy of thr chemicals and give guidance 
in tackling the weed problem.

Apart from this, the Directorate of Plant 
Protection Quarantine and Storage is operat­
ing an All India Pilot Project for evaluation 
and demonstration of thr use of herbicides in 
various crops. An outlay ofRs. 1185 lakhs 
has been proposed for this project in the Fourth 
Plan to cover the whole country including 
West Bengal, Bihar, Assam and Kerala, With 
the implementation of this project, it would be 
possible to demonstrate to the farmers the 
efficiency and economics of weed control using 
herbicides and create in them an awareness of 
this important agricultural input. In the begi­
nning the work is being concentrated on high 
yielding varieties of 5 crops, namely ; paddy, 
wheat, bajra, maize and jo war. The statement 
showing the crops and States (with number 
of locations) for demonstration of the use of 
herbicides is laid on the Tuble of the House. 
Placed in Library. See. No. L T  LT—913/7JJ

The major element of cost of the project is 
that of weed control chemicals, ». «., herbicides, 
which are to be supplied free of cost to the 
States. It is proposed to conduct demonstra­
tions over an area of 2,000 hectares in 51 loca­
tions, rising to 4,000 hectares in the last year 
of the Plan.

For applying herbicides spraying is the most 
common method. Both low and high volume 
sprayers are employed for applying herbicides 
like chat of other pesticides. There is no shor­
tage of manually and power operated equip­

ment that may be required for weed control 
work. Every State is fully equipped with all 
types of above mentioned equipment required 
for this work and there is no shortage of weed 
control equipment in the country,

(b) No subsidy is allowed to farmers on 
purchase of sowing equipments. During the 
third Plan, a scheme for demonstration and 
popularisation of seed-cum-fertilized drills was 
taken up and subsidy on implements was also 
given. Subsidy on implements as a general 
policy has been discontinued during Fourth 
Plan.

Implementation of Recommendation of 
Central Land Reforms Committee

7882. SHRI GADADHAR SAHA: Will 
the Minister or AGRICULTURE be pleased 
to state :

(a) whether thr recommendations made 
by the Central Land Reform Committee 
arc being implemented by the States ; and

(bj if so, the main features thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) and (b). The 
Central Land Reforms Committee was appoin­
ted m September, 1970. It has so far held 
two meetings. As a result of deliberations ol 
the Committee the following btoad guide-lines 
have emerged to bring about a broad measure 
ol uniformity in the State law* on ceiling on 
land holdings:

(1) Ceiling should be applicable for the 
family as a whole, the term ‘family’ being 
defined so as to include husband, wife and 
minor childien ;

(2) where the number of members in the 
family exceeds five, additional land may be 
allowed for each member in excess of five in 
such a manner that the total area admissible 
to the family docs not excecd twice the ceiling 
limit for a family :

(?) the ceiling for a family of five members 
may be fixed within the range of 10 to 18 acres 
of perennially irrigated land or irrigated land 
capable of growing two crops, As soil condi­
tions, productivity of land, nature of crop 
grown etc., vary from State to Stale and even 
within the same State from region, to region, 
the Committee considered it desirable simply
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to indicate a range within which the ceiling 
should be fixed instead of suggesting any rigid 
ceiling for the whole country.

(4) For various other categories of land 
conversion ratios should be fixed taking into 
account availability of water productivity, soil 
classification, crops grown etc. The absolute 
ceiling for a family of five, even in the case of 
dry lands should be put at 54 acres. This limit 
would be rrlaxable if there is special justifica­
tion for doing so on account of the nature of 
soil, rainfall, chronic drought conditions etc.

(5) Exemptions in the existing State laws 
in favour of mechanised farms, well-managed 
farms etc. should be withdrawn.

(6) As regards exemptions in favour of 
plantations of tea, coffee, cardamom, rubber, 
etc. the Committee has advised that these 
should be carefully examined in consultation 
with the Ministers concerned and State Govern­
ments. Thereafter this and other types of ex­
emptions should be discussed with the Chief 
Ministers in order to formulate a national 
policy.

The Government of India is anxious that 
the State Governments should take up the 
implementation of the recoinmrndations ex­
peditiously.

Fixation of a Living Wage Rate for 
Labours in  Country. Side and Redaction 

of Working Hours

7883. SHRI GADADHAR SAHA: Will 
the Minister of LABOUR AND REHABILI­
TATION be pleased to state :

(a) whether Government have any propo­
sal to pass Legislation for fixation of a living 
justifiable wage rate for labourers in country 
side and reduction of working hours; if so, 
the time by which Government propose to do 
to bring in such a legislation j and

(b) if not, the reasons thereof ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIIj- 
KAR) : (a) and (b). Apparently the ques­
tions refers to agricuhutal labour. Their 
wages have been fixed under (he Minimum 
Wages Act, 1948, which contains provision for

periodical review and revision of wages, fixa­
tion of working hours etc. No further legisla­
tion by the Central Government is therefore 
considered necessary. It may also be mention­
ed that in tome States/Union Territories like, 
Tamilnadu, Kerala and Pondicherry, special 
laws have been passed to ensure payment of 
fair wages etc. to agricultural labour.

T O  Sjfcr *  sratf*  5T5WTT ?PTT% % f a *
m m

7884. aft *f>TT WT8!
^  v r r *  f^rr fa? :

(*f) * t t t o  ir

*r*rr% % f a *  s f s m  fr*rr w r  |  ;

(«r) %j, ?ft w r  t o  i r ^ r  *
% f a *  JTSFST far* |  ;

(*r) T O  ST̂ tT *  3fr*eft

*rm* »t*  |  ;

(«r) sfKm f a ^ r
^nRT STfcft |  ; affc

(*) ^  rnr m

f f a  W 5 W  *  TTHT («ft Srt

fa*) : (*) * (*). 1954-55 *
^f*»Tcr w*r z t i  *  ( ^ 4

zrrw  % 74 wr |
f a s *  *  4 1 1 1 arr*

^ r r  1 1

vTXtfK % arfrfcxB, ?nter wrzr $

q w te m iif  *  m  snjrara? wr sr&vm 

% f a *  it*  q fv f to z r  f t  a r r w  

sn**fh

( * )  *r 1956-58 *  snrr*
sfonr wm v, w  w k  

tfcrn  a rk  m f t

tfffS 43,200.00 ^r* «fr i t o  aft*
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5TPFT % fanrr, 1962-64 Jf W tfX 
#  aftsrar srm̂ r 25.ooo.oo 

t 5*% arr? «prr* v ft  m * i  w r  ^
sflw  vtt*pt  f̂ rrar, %̂rt fft arftepr

% T^rer vPTrarr ^T̂ rr i

( ^ )  s r ^  fr?rr 1

f t w r f  ffcreT*fir «u«ft %  «p r «t «rw» s r& r
% y f f  fcmr? % ftsc rc

3RTT

7885. *ft W  19T«T StfSRT : ®RT ffa
^  ^  a m ^  aprr ^ » r  f a  :

(t ) «wrr t o  % ^fF f̂ nTTY
fa ^ r, ^  w f t  *r sr^T ^ r 'P t
ir arrfĉ rrcfr ^  % fr*n*fr farfci
^ r  3 R  ?ft < p r # r  I  ,

(*r) wr f?r *r
gkmaft ^  STTH $*fr t  , 3ftr

( i r )  q f ? | r , ? f r w r  * r ^ n K  ^ r  f a ^ F  
anfe *fte 5fe«TTTT

5T5FT ®FT I  ?

$ fa  * i* ra*  $  a rft 

f a $ )  : ( * )  *  ( * ) •  3rr
T f t  1 3 f t r  srrccr ^  *n rr-TC sr 

1

w J r tw ^ ^ w n s r  m  f w w

fwt s i ^ h r R  W f  %

7886. «ft ifm r o  stfera. wr f?fa 
*p f t  a rc ri^ ^ t frqrr ^  f a  :

(*r) wrarc 1967 % i w r t i w  
sfor $  ^ 1̂  ?t$ fa**r fiTvfwT gC 4
afrc u f t  ?ft «wflHRr v t f f c t *  %nr 

sfr^r *rc forar t  ; a f a

(sr) ^  * f  f a ^  sfrT-*frr tfr t  ^

arnrnfr ^  cfrr w t  Jr f f i r  *>rf% #
tout*  g i f t  ’

w x t q w  3  t w  («ft 

3?wmnfjr« <fto ftn%) ; ( v )  ^  (q t). 

g^i?^Tir ^  fo$4r anr-285 m t  % 
srn:-3-756-dft»- Pp̂ r-arnc
70-1, 3tr 70-2 m t  m x  78-1 

*r#  ̂ sftT ^ et $  r̂rd i t  * i m t  1 

g**nrf*wfa

7887 m t  T O  *tf*ra : wr 
ftf^  * F ft ^  ^TFT s^t fT r %  .

(« F ) W  f a ^ f t  SFt ^  f s p r t i 1 5 R %  

^ t  sFtf ? p t r  % f«r^Rnft?r I  ;

( w )  j r f ?  f?r, ? ft « p tt  t o  s r ^ r  ^  n fr  

Pprfsr f w  T̂T̂Tr ; aftr 

(» r )  * r f?  ? r ,  e f t  q f r ^ r n r  ? f ^ 7  

t o  sr r̂ ffrrr f̂ r̂ ft f^^fr gs? srf^r ^  
snwr ?

f f a  ^r r r ? ^  « rsf t  ( « f t $ r r

: ( t ) 3fr Sflft I

( f t)  3ft7 (<r) 5r^r?r s ^ t  ^  1

% w rto  ^rftr«i f ^  srifw; % f a r o  

w s ra r r r  f5w>ww

7888. «ft WaRTTT 5TTf3ft : Wr «R 
aft? g?nrf?r irsrr to  w r  ^  frq-r 

f i r .

(* ) wr p i  S»T*  ̂1969 %
5r«rr^ 'tt f ^  «r fanw  %■

5Rf»r5ft?r Prfir a rrp ?  %
wr^nc % arr^r ^

srV *rfc ?r, ?rr ?rwmiwrr «#cr wr

t  ;
(^ )  w t f* m  «p?nt »r|

«ft ; aftr



127 Written Answers AUGUST 12, 1971 Written Answers 128

(*t) st, ?ft fa*r ar«nrr 
TT̂ r̂ fr grrrr *rf «ft cr«rr qft-
m w  g tj ?

sfk gswfa *nft (sft s tro  %o 
w t f r w r r ) :  ( f r )  * n f a r f t  ^ r ^ q r  f r f s r  4 ? t 

sq^Frr ?srr*ft aft? 3r | ,
aft * n N rd  f̂ rf̂ r art?: qfo^R q^R 

f=rf«r a r f tr f ^ ,  195 2 % 3pffr w r fa r  

fsRT n®rr |  aft?: i*r% *r *r

tftar 11 fafa *rfa*rr-
foflr ^ s t^ r  ^f=^r fa*rr |  :— 

(*f) % (n). *rr;=Rta *rc*q- % ^  
1 97 0  % STSTR ^  qrt tr* faSTT «Tr 

farctf srr^ftr^ >Tf^T fa fa  sti^ r, 

f*s?R % f a r a  w r t p c  ?r f?$ srrfrq
^HTftT % | sfpfcriTt ^fata* f?rfa *pTOT

strt qft *r£ ^  f r f a
srf r̂f) f̂t ifltf a p jf^  arf^rm sr̂ re r̂fr 
|3 rr i

f*5Ht *f ^  ifrPTf SRT STOW

7889. sft TwraaiT stops* : wm «m 
aftr <praftr *rfr 3Ht% i?t f r r  ^  
fa  :

(sp) WT «r̂ fT ift^R *PT % ST ^R  «R 

ir 5tt4  *r  stN rt  ff n?r

14 *T?t '*te W*’ 7T i?W
f W  s i r  ;

(w ) i m  % TO 7R  wrt TTcp ^ ,7 ^  

farzn t  aft* sfe ft, eft <rr*r*8r*ft 
w r |  ; ark

(it) ^ r  ’T̂c t o t r  v t «wr s r f t iw

t ?

*r* aftr g*nrfa **t («ft anr* %* 
w fiw *?) j (? ) t o r  % tot ^ tf  
s r fr t  i

(w) arftr^ r̂nc?ft*r *ft*R m , 
* i  f ^ f t .  % aro% qnr, crrfter 1 - 5 - 7 1  Jr 

1 2 5  s *  j^rarir *&%#, m i x f , 
v f t s i f t  v fp r t ,  ®£t, ®f>T*T % OrBrifVcT r e f ,  

fa facsrr ffanrTart, ^ a r r -^ w r ,  s[2?ft % 
gsrrwSr, v t w ,

( w )  j f t^ lr  qft sr tfa fa tf  

^  aft?: v3’iTsPt «Tr3ft ^rr ^ r ^  % ?rfr% 

% 5R?ft «??: TPJS ? T ^ R lf  cT«TT % ? ^ r
€ ^ ^ r  sfRr ^ z r - w r  fasrr?: fa?rr 
*rsrr 1 1  t 7^ ,  w  5r*ft^nr % f ^  ^ t f  

^rrftf«rfr s q -^ r r  m xr  *rnr*r ^ t 

i 5 ^ r  ^  |  f a  s rw r

f^ * r t  ^fr sfri*^r ifr ^  i f  ^ f e r r f  |
a ftr  SRTR % ^TFR ^  V i^ l ? ffa^f 
s i t  7»rr?t < r  f t ^  ^ft ?F^Tt?r?rr 1 1

3TRI*rot?T % f5W»J <RtH?rr ’STR 5t 3TPT

7 8 9 0 .  «ft TTRHBTT 5 n ^ ft  : W  

S F n a a f c u s H  * p ft* re  5r f̂% qrr frqr 

f a  :

(5ft) ^ r  3 rs R * fH  % f^ f f f t« r r r  
^tJFTF «qn?T 5t 17  1 9 7  1 ^T 3TI?T

?=nft ssft ; 3ft*  

( ^ )  Zffe ^f, eft qrPOTW-^RPT 

wfer spr siftTr w r  |  ?

s f tr  t o w  *r 
( « d  t r t ) : (*z) aft?: ( ^ ) .  1 6

^ m i, 1 9 7 1  arr^Fwt^ % ^nftq* ?rr«T 

areartor ^ t in r r  m  i t  an*r ir  a rrf
«ft ) 5TrcT ^rpf fa tr 5JT̂  ^
q ^ r ^ < T  arw  qft ^ri%f«r?r a f t ^ f s m o r r ^ r  

fsnrr * m  1 1 ^ r * r * r  <rre3**r ^ 5 r r  

^TFTt ^ t  fsRft t f t  ST«PR ^T V R  ?T^i t  I
ir ^n^crw >fr

a r r f p f ? w  ^  ^  f  i ?»r w r

^  * r w  qrr «rt?7f«nfr-arf?TR

^ t i  f t o  $  \



129 Written Answers SRAV \NA 21, 1893 (SAKA) Written Answers 130

Intake of Milk and Im ported Milk 
Powder in D. M. S.

7891. SHRI INDER J. MALHOTRA: 
Will the Minister of AGRICULTURE be 
pleased to state :

(a) the yearly intake of milk by the Delhi 
Milk Scheme during the last three yeais ,

(b) the annual intake of imported milk 
powder and butter oil during the last three 
years with cost ; and

(c) whether the Delhi Milk Scheme makel 
increasingly use of powder for standardising 
milk since imported powder is cheaper and 
uses rream fat obtained from fresh milk in the 
making of ghee and butter ?

THE MINISTER OF STATE IN' THE 
MINISTRY OF AGRICULTURE (SHRI 
SHER SINGH) : (aj The yearly intake of 
milk by the Delhi Milk Scheme during the 
last three years u as under :—

Year Intake

1968-69

1969-70

1970-71

0,13,06,839 litres 

7,20,17,373 lities. 

6,28,28,497 litres.

(b) :

Period

1968-69

1969-70 

W0-71

Skim milk powder Kutler oil

Quantity
(Metric
tonnes)

Cost 
(Rs in 
lakhs)

Quantity 
(\I. tonnes)

Cost 
(Rs. m lakhs)

2929 621 81.% Not used -

2% 1.872 55 97 do. -

3804.101 142.84 587 321 5761

(c) I) M.S. uses imported skim milk powder 
for standardising milk only when collection of 
fiesh milk falls below the icquircments. Ghee 
and butter are made normally from surplus 
milk.

Quality of D. M. S. Milk and i«« Compari­
s o n  with Aarrey Milk

7892. SHRI INDER MALHOTRA: 
Will the Minister of AGRICULTURE be 
pleased to state :

(a) the production of ghee, butter and ice­
cream during the last three years;

(b) the analysis of Delhi Milk Scheme as 
compared with milk supplied by Arrcy at 
Bombay ; and

(c) whether Government and the D. M. S. 
have received complaints regarding poor qua­
lity of ntilk, and if so, the steps being taken to 
improve the quality and check diversion of 
milk-fat into ghee and butter 7

THE MINISTER OF STATF IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHER SINGH) : (a) The production of 
butter, ghee and ice-cream in Delhi Milk
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Scheme during last three years is as under:

Year Butter Ghee let Cream

Table White (in tonnes) (In litres)
Butter Butter 

(In tonnes)

1968-69 137.876 608.671 367.188 15,175

1969-70 162.994 907.498 615.900 10,620

1970-71 116.183 672.389 306.697 4,800

(b) A ccmparative analysis of milk supplied Schemc is given below :■ 
by Delhi Milk Scheme and Bombay Milk

Grade of Milk D. M. S. Bombay Milk Scheme
Fat S. N. F. Fat S~ N. F.~

1. Whole Milk — — 7.0% 9.0%

2. Standardised Milk 5.0% 8.64% 5.0% 8.5%

3. Tonned Milk 3.1% 8.64% 3.0% 8.5%

4. Double Tonned Milk 1.6% 9.10% 1.5% 11.5%

5. Cow Milk 3.5% 8.5% 4.5% 8.5%
and above and above

(c) Complaints have been received alleging 
curdling, presence of foreign matter in the 
milk and poor quality of milk. Delhi Milk 
Scheme has taken action to regulate the tem­
perature conditions of milk while in storage to 
avoid curdling. A sanitary squad has been cons­
tituted in D. M. S. for improving sanitary con­
ditions. The standards prescribed for different 
grades of milk are being rigidly enforced by 
Quality Control Laboratory of Delhi Milk 
Scheme.

Only the fat conicnt of surplus mil); is uti­
lised for the manufacture of ghee and butter.

Reduction In Bed Strength of Central 
Hospital* of the Mica Mines Labour 

Welfare Fund

7893. SHRI JAGANNATH MISHRA: 
WU1 the Minister of LABOUR AND REHA­

BILITATION be pleased to state :

(a) whether there is a proposal for reduction 
in the existing bed strength of the Central 
Hospital of the Mica Mines Labour Welfare 
fund ;

(b) the reason behind the adoption of this 
proposal;

(c) whether there is great resentment among 
the employees with regard to this proposal; 
and

(d) if so, Government's reaction thereto .*

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R .K . KHAD1L- 
KAR) : (a) and (b). There are two Central 
Hospitals under Mica Mines Labour Welfare 
Fund, one at Gangapur in Rajasthan and the
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other at Karraa in Bihar. There is no proposal 
for reduction in the bed strength of the Cen­
tral Hospital at Gangapur. The Review sub* 
Committee appointed by the Mica Mines 
Labour Welfare Fund Advisory Committee for 
Bihar to suggest measures of economy has 
Inter-alia recommended that due to shortage of 
Doctors in the Specialists' grade, the bed 
strength of the O ntral Hospital at Karma 
which is now hundred may be reduced by 
half. The recommendations of the Review 
sub-Committee received in end of April 1971 
by Mica Mines Welfare Commissioner are yet 
to be considered by the State Advisory Com­
mittee after which only the matter will come 
up before the Government.

(c) The Government has not received any 
i (presentation in this matter.

(d) Does not arise.

Recognition o f Trade Unions of Emplo­
yees in Public Undertakings and Govern­

m ent Departments

7894. SHRI KRISHNA HALDER: Will 
the Minister of LABOUR AND REHABILI­
TATION be pleased to state the present rules 
in force for the recognition of Trade Unions 
of employees in Government Departments 
and public sector undertaking ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R K. KHADIL- 
KAR): There are, at present, no rules for recog­
nition of unions in Central Government Depjrt- 
mcnts except in the Ministries of Railways and 
Defence ; main features of the rules framed 
by these departments are summarised in the 
enclosed statements. Rules for recognition of 
associations and tiade unions in other Govern­
ment departments are, consequent upon a pait 
of previous rules having been struck down by 
the Supreme Court, still being framed. Pend­
ing framing of these rules, however, informal 
recognition is being granted by Ministries/ 
Departments to their employees provided they 
fulfil major features of previous (1949) rules.

Grant of recognition to^rade uuions in pub­
lic sector undertakings worked as companies 
and corporations and departmental undertak- 

**j governed by the Criteria for recogni­
tion of unions appended to the voluntary 
Code of Discipline in all States/Union Terri­

tory Administrations where no specific State 
laws exist for the purpose.

Sl'AlhMKNT-I

Rules for recognition framed by the Ministry of 
Railways

Broadly, the following are some of the more 
important conditions subject to which the 
General Managers may grant recognition to a 
union, if there is a need for such a union in 
any particular establishment:

(i) it must consist of a distinct class of 
Government employees;

(ji) all Government emplo>ees of the 
same class must be eligible foi mem­
bership ;

(iii) it must be registered under the Indian 
Trade Unions Act;

(iv) its membership should not be less than 
15% of the total number of non- 
g»7etted staff employed on the Railway 
concerned;

(v) it should not be sectional. Unions 
romposcd cither of one category or a 
limited category of woikers should not 
be lecognised ;

(vi) it should not be in the opinion of the 
Railway Administration, likely to 
engage itsel f in subversive activities; and

(viij It must not be foimed on the basis of 
any caste, tribe or religious denomi­
nation or of any group within or section 
ofsutli caste, tiibe or religious denomi­
nation.

S t a t k u e n t - I I

Broad rules for recognition of unions Framed by the 
Ministry of Defence

A trade union is eligible for recognition pro­
vided the following conditions are fulfilled :

(1) Its membership must be confined to 
workmen employed in the same unit.

(2) It must be representative of workmen 
employed in the unit. To establish the 
representative character of the Union,
will be deemed sufficient if not less Own



135 Written Answers AUGUST 12, 1971 Written Answers 136

15% of the workmen/clerks and/or Super­
visors whom the union purports to 
represent are its members.

(3) Its rules must not provide for the exclu- 
sion from its membership of any class 
of woikracn referred to above in 
clause (2).

(4) A suitable provision regarding lh<* pro­
cedure for declaring strike, as per th<* 
Model Strike Clause, is to be provided 
foi in the Constitution of the Union.

( ) The rules of the Union should also 
provide for the holding of a meeting of 
its executive committee at least once in 
six months.

(6) It must be registered under the Indian 
Tra le Union Act, 192G.

(7) The Union shall not maintain a poli­
tical fund, except with the general or 
special sanction of the Government of 
India and subject to such conditions as 
the Government may impose.

Strike call by Employees of W est Bengal 
Fire Services

7895. SHRI KRISHNA HALDEK : Will 
the Minister of LABOUR AND REHABILI­
TATION be pleased to state :

(a) whether the attention of Government 
has been drawn to the Partial Strike rail given 
by the employees of West Bengal Fire Services 
in support of their demands ;

(b) if so, the main demands of the em­
ployee* ;

(c) whether any steps have been taken by 
Government to meet their demands ; i( so, the 
particulars thereof; and

(d) if not, the reasons therefor i

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL* 
KAR) : (a) to (dj. The information is being 
collected and will be laid on the Table of the 
House after it is received,

Reconstitution of Committee on review 
of Rehabilitation work in  West Bengal

7896. SHRI B. K. DASCHOWDHURY : 
Will the Minister of LABOUR AND REHABI­
LITATION be pleased to refer to reply given 
to Unstarred Question No. 1860 on the 10th 
June, 1971 and state :

(a) whether all recommendations contained 
in the remaining four reports submitted earlier 
by the Review Committee have since been 
acceptcd by the Government ; and

(b) the recommends ions which have not 
been accepted and the reason theielbi i

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
KAKj : (a.) aru? (b). RccoiumenJations of 
the Committee have, by and large, been accep- 
ttd in respect of oue more n-purt of the Com­
mittee. The remaining three reports are still 
under considei ation. The comments ol tbc 
West Bengal Government and the concerned 
Ministries/Departments oi the Government uf 
India have heen iuvited The comments are 
awaited.

Production of Virginia Flu-Cured Tobacco

7897. SIIRI B. K. DASCHOWDHURY : 
Will the Minister of AGRICULTURE be 
pleased to state :

(a) whether Government have made any 
study about the progress made by Central 
Government Scheme for more production of 
tobacco of virginid flu-cured variety, and if so, 
the result ;

(b) whether Government have considered 
to extend the operation of the scheme to West 
Bengal, particularly for Cooch-Behar where 
Virginia leal tobacco is grown ; and

(c) the reasons for not extending the same 
facilities in the scheme to West Bengal so long, 
while the same scheme is applicable to Bihai 
and Oiissa also ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) Yes Sir. 
The progress of the Centrally Sponsored 
Scheme on the development of Virginia Flu- 
cured tobacco is being reviewed by the Indian
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Tobacco Development Council and the 
Government of India periodically. As a result 
of the implementation of this Scheme since 
1966-67 cultivation of Virginia Flu-cured 
Tobacco has been developed on 37,545 acres 
of land in ^he Statss of Andhra Pradesh, 
Mysore, Gujarat and Tamil Nadu. Explora­
tory trials are also being conducted in the 
States of Maharashtra, Bihar and Orissa.

(b) No Sir.

(c) Results of the preliminary studies con­
ducted for ascertaining the prospects of pro­
ducing good quality of V. F. C. Tobacco at 
the Toba< oo Research Station, Dinhatta during 
19b 1*65 seasons as also in the cultivators’ fields 
in Cooch-Behar and Jalpaigmi Districts weie 
not encouraging.

Commission on Agricultural Labour

7898. SHRI B. K. DASCHOWDHURY : 
Will the Minister of LABOUR AND REHA­
BILITATION be pleased to slate :

(a) whether Government propose to appoint 
a Commission to study the conditions of the 
agricultural labourers in the country and to 
suggest measures for their welfare and well- 
being ; and

(b) il not, the reasons theiefoi ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KIIADIL- 
KAR) : (a) and (b). Government have al­
ready set up a National Commission on Agri­
culture, one of whose terms of reference is to 
investigate and icport on the problems of 
small farmers and agricultural labour.

Im plem entation of settlement with Can­
tonm ent Board Employee!.

7899. SHRI A. N. VIDYALANKAR : 
Will the Minister of LABOUR AND REHA­
BILITATION be pleased to state :

(a) whether his Ministry have received 
repeated complaints that the Defence Minis­
try is not implementing the settlement dated 
the 22nd November, 1966 between the Canton­
ment Boards and tbeir employees ; and

(b) if so, the action taken or proposed to be 
taken in the matter ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL* 
KAR) : (a) The Ministry of Defence, who 
are concerned, have intimated that they are 
not aware of any settlement dated November 
22, 1966 between the Cantonment Boards and 
their employees.

(b) Does not arise.

Acreage of Khas and Benami Land d istri­
buted to Landless and sm all peasants in 

West Bengal

7900 SHRI DINES1I JOARDER : Will 
the Minister of AGRICULTURE be please.! 
to state :

(a) the total acreage of khas and benami 
land distributed lo the landless and small 
peasants in the Districts oj Burdwan and 24- 
Parganas of West Bengal during 1969*70 and 
wlu tlier part of the same was* agam taken for­
cible possession by the Jotedars and Landlords 
in 11)71 ; and

(b) the steps Government aie contempla­
ting to protect these poor peasants in letaining 
those land in their possession ?

THE MINISTER OK STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB I\ SHINDE) : (a) and (b). 
Information is being collectid and will br laid 
on the T.ible of the Sabha when received.

Banana Production

7901. SHRI RAJDEO SINGIF : Will the 
Mirmtei of AGRICULTURE be pleaded to 
state :

(a; whether Government have given top 
puority to the production of benana in the 
programme of food development process;

(b) whether any State Government has 
approached the Central Government for the 
granttof interest-free loans foi the development 
of horticulture , and

(c) if so, the pei tentage of Banana cultiva­
tion in the bet up of Horticultuie of that State i

THE MINISTER OF NTAIE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB r . SHINDE; : (aj While
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banana cultivation is a matter of priority, it 
would not be correct to say th.it Government 
has given it top priority.

(b) No, Sir.

(c) Do< s not arise.

Allotment of Steel to Export Oriented 
Industries

7902. SHRI RAJDEO SINGH :
SHRI K. MALLANNA :
SHRI M. M. HASHIM :

Will the Minister of STEEL AND MINES 
be pleased to state :

(a) whether Government propose to en­
courage export Oriented industries which show 
higher returns added values from their exports 
alloting them a special quota of steel and other 
raw materials; and

(b) if so, the minimum time lag between 
the indenting of steel and the actual supply 
that will be trimmed to still less time ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAH NAWAZ KHAN) : (a) Quotas are no 
longer allotted. Requests for allocation of 
priority in despatch of orders booked on the 
Steel Plants, duly sponsored and recommended 
by the Engineering Export Promotion Council, 
are given due consideration by the Steel Prio- 
rity Committee in the context of the overall 
availability.

(b) The time lag between indenting and 
supply from the Main Steel Plants for high 
priority consumers is about six to nine months.

Educated Unemployed and under-Em­
ployed in  K erala

7903. SHRI M. K. KRISHNAN: Will 
the Minister of LABOUR AND REHABILI­
TATION be pleased to state :

(a) the estimated number of educated un­
employed and under-employed in Kerala 
separately ; and

(b) whether Gopemment have any plan to 
give relief to the unemployed in Kerala ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
KAR) : (a) Precise estimates are not known. 
According to the available information, the 
number of educated workseekers on the live 
register of employment exchanges in Kerala 
was about 1.79 lakhs at the end of 1970.

(b) In this connection reference is invited 
to the statement laid on the Tahle of the 
House in reply to Starred Question No. 970 
answered on 7.7.1971, which contained details 
of such schemas in the country (including 
Kerala).

Visit of Central Team  to States to Assess 
Loss of Crops due to Floods

7904. SHRI M. K. KRISHNAN: Will 
the Minister of AGRICULTURE be pleased 
to state :

(a) whether any team has visited the States 
and assessed the loss of crops due to floods in 
each Status; and

(b) if so, the estimated loss of crops in each 
State ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) Central 
Study Teams for assessing Central assistance 
for rclief and rehabilitation (including relief 
agunst crops lost/damaged nccessary in the 
wake of a natural calamity, are organised by the 
Planning Commission on rcceipt of requests 
from State Governments. Such Study Teams 
have been/are being constituted for visiting the 
States of Kerala, Uttar Pradesh, and Bihar to 
assess the latest flood situation and telief mea­
sures. These Teams which include officers 
from Agriculture Ministry also will visit the 
three States very shortly after the dates of 
visits have been agreed to by the State Govern­
ments.

(b) Does not arise for the present.

Disputes before Labour Officers 
<

7905. SHRI M. K. KRISHNAN: Will 
the Minister of LABOUR AND REHABILI' 
TATION be pleased to statee:

(a) the total number of disputea pending
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before the Labour Officer* all over the country 
till the 31st May, 1971, State-wise; and

(b) the step* taken by Government to dis- 
pose of these dispute* ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
KAR) : (a) A statement showing the position, 
region/State-wise regarding disputes pending 
in the Central sphere is enclosed.

(b) The Conciliation Officers of the Central 
Industrial Relations Machinery have instruo 
tions to dispose of disputes quickly, normally 
within a period of one month. Further instruc­
tions have also been issued for the expeditious 
disposal of these ca&es.

Statement

No. of
Region/State disputes

pending

(i) Ajmer (States of Rajasthan 
and Gujarat) 40

(ii) Asansol (Coal Belt of West 
Bengal) 87

(ii>) Bhubaneswar (Orissa State) .. 8

(iv) Bombay (State of Maharashtra 
and Goa) 60

(v) Calcutta (States of West Bengal 
excluding Asansol Coal belt 
and Assam) 66

(vi) Dhanbad (State of Bihar) 103

(vii) Hyderabad (States of Andhra 
Pradesh and Mysore) 24

(viii) Jabalpur (State of Madhya 
Pradesh) 172

(ix) Kanpur (States of U. P., 
Punjab, Haryana, Himachal 
Pradesh and Delhi) 60

(x) Madras (States of Tamil Nadu 
and Kerala) 49

Package Plan for Expansion of Pepper 
Cultivation

•
7906. SHRI M. K. KRISHNAN : Will the 

Minister of AGRICULTURE be pleased to 
state:

(a) whether the Governmenf of Kerala had

*ent a package plan for the expansion of pepper 
cultivation in the State for the approval of the 
Government of India;

(b) if so, the main features thereof;

(c) whether Government have approved 
this package plan ; and

(d) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) No Sir.

(b) to (d). Do not arise.

Financial Assistance given by National 
Cooperative Development Corporation for 
Construction of Rice Mills in Andhra 

Pradesh

7907. SHRI K. SURYANARAYANA: 
Will the Minister of AGRICULTURE be 
pleased to state:

(a) the amount of financial assistance given 
by the National Cooperative Development 
Corporation, New Delhi under his Ministry to 
the various Cooperative Societies in Andhra 
Pradesh for the construction of Modern Rice 
Mills through the Andhra Pradesh Cooperative 
Marketing Federation Ltd., during the last 
three years;

(b) the names of the So< ietirs and the 
amount advanced to each Society and whether 
the construction is completed or under cons­
truction ;

(c) whethei any supervision or any pre­
cautions were taken by the N. C. D. C. befoifc 
the particular Society took charge of the Mill 
from the Andhra Pradesh State Cooperative 
Marketing Federation Ltd. by whom the Mills 
were constructed for the primary Societies; and

(d) if not, the action Government propose 
to tsikfi in this matter ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) The National 
Cooperative Development Corporation does 
not give any financial assistance direct to any 
cooperative society. All its assistance for co* 
operative development programmes is routed
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through the concerned State Governments. 
During the last three years, the Corporation 
ha« not given any financial a'iistance to the 
Government of Andhra Pradesh for construc­
tion of modern rice mills through the Andhra 
Pradesh Cooperative Marketing Federation 
Ltd.

(b) to (d). Does not arise.

Complaints of Corruption Against 
Regional Provident Fund Commissioners.

7908. SHRI R. P. YADAV : Will the 
Minister of LABOUR AND REHABILI­
TATION be pleased to state :

(a) whether several complaints were received 
by the Central Provident Fund Commissioner 
against various Regional Commissioners ;

(b) if so, whether enquiries were conducted 
about the charges alleged ; and

(c) the follow-up action taken ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADJL- 
KAR) : (a) to (c). The administration of the 
Employees' Provident Fund is the concern of 
the Central Board of Trustees set up under the 
Employees’ Provident Fund? and Family Pen­
sion Fund Act, 1952 and is not the dircct con­
cern of the Government of India. The Govern­
ment have no information regarding complaints 
against Regional Provident Fund Commis­
sioners, received by the Central Provident Fund 
Commissioner,

Criticism  Regarding Inadequate Expan­
sion of Fishing Industry

7909. SHRIMATI BIBHA G H O W : 
Will the Minister of AGRICULTURE be plea- 
sed to state ;

(a) whether Government are aware of the 
criticism from various sources that enough is 
not being done in the country to expand fish­
ing industry ; and

(b) if so, Government's reaction thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) The scope 
lor fisheries development, the inadequate pro­

gress in various sectors of the industry and the 
need for acceleration of the pace of work in 
this sphere have been stressed by Members of 
Parliament, State Governments and the indus­
try.

(b) Government is fully seized of the posi­
tion both with regard to the potential for deve­
lopment <-f fisheries in the country and the 
problems requiring urgent attention. Carefully 
formulated programmes covering the entire 
spectrum of activities i elating to the develop­
ment of the fishing industry have been taken 
up, and these are being constantly reviewed 
with a view to taking suitable action wherever 
necessary. The following summarised statement 
indicates the position :—

Funds : A frequent complaint has been that 
the funds allocated for fisheries development 
are inadequate. The provision for fisheries in 
successive five-year Pl.ins has, however, been 
progressively increased as follows :

Fiist Plan 
Second plan 
Third Plan 
Fourth Plan

Rs. 5 13 crores. 
Rs. 12.26 crores. 
Rs. 28.58 crores. 
Rs. 83,57 crorcs.

In addition, institutional finance is becom­
ing increasingly available for fisheries projects. 
Some projects have already received substan­
tial ioans from the Agriculture Refinance 
Corporation, and several State Governments 
are formulating projects on similar lines. The 
question of amending the Reserve Bank of 
India Act and the Agriculture Refinance Cor­
poration Act to facilitate the (low of institu­
tional finance to fisheries on per with Asjricul- 
tiue has also been taken up.

Coastal Fishing : In the first three Plans, the 
acccnt was on mechanisation of coastal fishing. 
By the beginning of the Fourth Plan, 7, 698 
mechanised boats had been introducted. The 
Fourth Plan envisages introduction of 5,500 
additional mechanised boats. Largely, as a 
result of this programme, it has been possi­
ble to raise the production of marine fish from 
6.84 lakh tonnes in 1P61 to 10.75 lakh tonnes 
in 1970. The value of the exports of marine 
products has also risen from R$. 2.9 crores in 
1961 to Rs. 35.54 crore* in 1970. The pro­
blems connected with the mechanisation pro­
gramme—evolution of improved designs of
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boats and gear, improvement of the quality of 
engines, alternatives to wood for construction 
of hulls etc.—-are receiving continuing atten­
tion by research institutions und technical 
Committees. A string of harbours is being 
provided around the coast to facilitate efficient 
operation of mechanised vessels and to sn ve 
a? focal points for ancillary industiics. The 
harbour facilities are being pi ovidcd under a 
Centrally sponsored Schemc for which a pro* 
vision of Rs. 6 crores has been made in the 
Fourth Plan.

Deep Sea Fishing : It has been urged in seve- 
tal quarters that more attention should be 
paid to Deep Sea Fishing, not only bccause 
.if the rich potential of deep water resources, 
but also because coastal resources in some 
areas are already being exploited to the maxi 
mum extent consistent with the* available 
resources in these ateas. Particular concern has 
been expressed icgarding the problem of ac­
quiring suitable vessels and expet tisc for Deep 
Sec Fishing, and the absence of harbour faci­
lities.

While the programme of mechanisation of 
the coastal fishing industry is being continued 
m the Fourth Plan, increased attention is being 
given to the development of deep sea fishing 
A provision of Rs. 19.'i crores (including Rs. G 
crores for fishing harbours at minor ports) has 
been made in the Fourth Plan for provision 
of harbours which will fa< ilitate efficient opera­
tion not only of the mechanised boats but also 
of larger deep sea fishing vessels. Large har­
bours have already been sanctioned at Bombay, 
Madras, Calcutta, Cochin, Tuticorin and 
Vizhinjom. Smaller harbours have been 
sanctioned at 8 sites. The xequirements of 
ve^ds for deep sea fishing are being met by a 
suitable balancing of imports against indige­
nous construction. While import of a limited 
number of vessels by the industry has been 
permitted, the indigenous ship building in­
dustry has been encouraged to develop exper­
tise in construction of deep sea fishing vessels. 
A scheme of subsidy for indigenously construc­
ted deep see steel fishing vessels has been in­
troduced. Deep Sea Fishing has also been 
listed among the industries in which foreign 
collaboration is admissible, and the terms and 
conditions of foreign collaboration in deep sea 
fishing projects are being formulated. The 
Central Government is alvo expanding the 
organisations for survey of marine resources

and training of personnel of deep sea fishing 
vessels. The Central Deep Sea Fishing Orga­
nisation which carries out exploration of 
marine resources is being strengthened by the 
addition of Ji vessels. Eight new bases for 
exploratory surveys arc being established. The 
Central Institute of Fisheries Operatives has 
its headquarters at Cochin and a Unit at 
Madras. Operatives of deep sea fishing ves­
sels ate trained at this Institute.

Inland Fisheries : In the Inland Sector also, 
several schemes for production of fish seed by 
collection and induced breeding, establishment 
of nut series, and demonstration hsh farms, 
development of reservoirs etc. have been taken 
up. Out of the total provisions of Rs. 83.31 
erores for fisheries development in the Fourth 
Plan, an amount of Rs. 14.33 crores has been 
earmarked for inland fisheries. The inland 
fv-h production has risen from 2.77 lakh tonnes 
in 1%1 to 6 71 lakh tonnes in 1970

Research: The Central Marine Fisheries 
lleseatch Institute, the Central Inland Fisher­
ies Research Institute and the Central Insti­
tute of Fisheries Technology arc conducting 
programmes of research on a variety of sub­
jects having a bearing on fisheries develop­

ment. The Marine Rt search Institute con­
ducts research on the various species of fish, 
the distribution pattern of hsh stocks and 
environmental factors The Inland Fisheries 
Institue conducts research on the breeding of 
fish and improved t« hmqucs of culture. The 
Inststutc of Technology is woikiug on improve­
ments in fi>hiug craft and giar and methods 
of hsh handing and ptoccsswg.

High Price of Indian Fertiliser

7‘U0. SHRIMVTI BIBHA GHOSH: 
Wdl the Minister or \GRICULTUKK be 
pleased to state :

(a) Whether in spite of cheap U*xmr, the 
piicesof fertilisers in India are highest in the 
World;

(h) If so, tlit i easoris thereof;

(c) Whether Government propose to bring 
down the price level of fertiliser to subsidise it; 
and

(d) if not, the reasons thereof?



147 Writtei Answers AUGUST 12, 1971 Written Ansuvrs 14ft

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) and <b). The 
prices of fertilisers in India are relatively higher 
than in other countries. The cost of domestic 
production is unfortunately high. The ferti­
liser industry is highly capital-intensive. Due 
to various factors like the high cost of imported 
machinery, raw materials and in some cases, 
the purchase of the latest process know-how, 
the cost of production of the fertilisers and 
hence th<*ir prices to the consumers, are high. 
I t has been the constant endeavour of the 
Government to efTi-ct reduction m costs (a) by 
maximum utilisation of installed capacities,
(b) by establishing production in large-3u<"d 
units dictated by economic s ol scale and (c) by 
adoption of the latest production techniques in 
order to ensure highest level*- of production 
efficiency, and to bring down the- costs.

(c) It has always been the endeavour of the 
Government to fix the Pool prices of impor­
ted fertilisers as low as possible. It is hoped 
that with the adoption of the latest production 
techniques, by ensuring highest levels of pro* 
duction efficiency and with the expansion of 
the existing units, the cost of production and 
hcncc the price of fei tilisers would come down.

The Government do not propose to give any 
Subsidy on the prices of fertilisers. Fertilisers 
are, however, s o ld  to the consumers at unilorm 
railhead prices throughout the country.

(d) The National Development Council has 
laid down that the agricultural inputs including 
fertilise! s should not be subsidised and that the 
fanner should be encouraged thiough an 
incentive price for the produce.

Im plem entation of Recommendations of 
Second Central Wage Board on Cotton 

Textile Industry in Mysore State

7911. SHRI DASARATHA DEB: Will 
the Minister of LABOUR AND REHABILI­
TATION be pleased to state :

(a) whether the Second Central Wage Board 
recommendations on Cotton Textile Industry 
have not been implemented by a number of 
cotton textile mills in Mysore State;

(b) if so, the reasons thereof;

(c) the names of the mills where the Wage 
Board recommendations have not been imple­
mented; and

(d) the steps taken by Government to imple­
ment the same ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SIIRI R. K. KilADIL* 
KAR) : (a) to (d). According to information 
received from the Government of Mysore, six 
imlls(names are given in the enclosed statement) 
had not implemented the recommendations. 
The recommendations are not enforceable 
statutorily. Efforts, howcvci, continue to be 
mide to secure implementation through per­
suasion and advice.

Statement

S No I Name-, of (he Mills which have not 
J _| implemented the recommendations.

L j U  2

1 Sri. Chandrodaya Mills, Davarrgcre.

2. Beiljry Spjj. & Wvg., Co. Ltd,,
Hellary.

3 Mahadcva Textile Mill, Hubli.

4. Nandi Hasbi Textile Mills (P) Ltd , 
Nargund.

5. Doddaballapur Spinning Mills, Dod* 
daballapur.

0 Minerva Mills Ltd., Bangalore .
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Export of Rice from  Andhra Pradesh to 
other States

7913. SHRI K. * RAMAKRISHNA 
REDDY : Will the Minister of AGRICUL­
TURE be pleased to state :

(a) whether rice not meant for export has 
been exported from Nalgonda Distrsct of

Andhra Pradesh to other States which are not 
in Southern /one;

(b) if so, what steps Government have taken 
to stop this expot t; and

(<; whether the Millets and dealers who 
wire expoiiini* have fulfilled their levy quota 
even if on incentive hash before permitting to 
txpott {

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
\NNASAHEB V. SHINDh) : (a) to (rj. A 
report Jus been called from the Government 
of Andhra Piadesh and is still awaited. It will 
be laid on the Table of the Sabha on receipt,
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Bharat Heavy Plate and Vessels Ltd., 
V isakhapatnam

7915. SHRI K. SURYANARAYANA : 
Will the Minister of STEEL AND MINES 
be pleased to state :

(a) the total number of employees working 
at present in the Bharat Heavy Plate and 
Vessels Ltd., Visakhapatnam; and

(b) the number of employees belonging to 
Andhra Pradesh and other various States 
working thei e ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) At piesent, 1447 
employees, including 97 trainees, are working 
in Bhaiat Heavy Plate and Vessels Limited, 
Visakhapatnam.

(b) We do not have statistics of employees 
with reference to their place of birth oi 
domicile in public sector undertakings. How­
ever, iccruitment to posts carrying a salary of 
less than Rs. 500 pet month is done thiough 
the local employment exchanges and in selec­
tion preference is given to pci sons displaced 
from the lands acquired for the project or 
scheduled castes and scheduled tribes. This 
procedure provides a pronounced weightagc to 
the recruitment of local persons.

Seed Processing P lants in Mysore

7916. SHRI G. Y. KRISHNAN : Will the 
Minister of AGRICULTURE be pleased to 
State.

(a) the number of processing plants so far 
\»et up by the Seeds Corporation in the Mysore 
State; and

(b) the quantity of seeds processed by the 
plants after recent harvesting ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE : /SHRI 
ANNAS AHEB P. SHINDE) s (a) So far, the 
National Seeds Corporation has set up three 
processing plants in the Mysore State.

(b) The total quantity of seed9 processed by 
these plants in 1970-71 is 3815 quintals, and in 
the quarter ending June 30, 1971, 1586 quin* 
tab.

Seed Processing Plants set np  in Bihar

7917. SHRI N. E. HORO : Will the Mi­
nister of AGRICULTURE be pleased to 
State :

(a) the total number of processing plants 
so far set up by the Seeds Corporation in 
Bihar; and

(b) the quantity of seeds processed by the 
plants after iecenl harvesting ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAIIEB P. SHINDE): (a) So far, the 
National Seeds Corporation has set up two pro­
cessing plants in Bihar.

(b) The total quantity of seeds processed bv 
the plants in 1970-71 is 2548.34 quintals. In 
the quarter ending 30th June, 1471, 879 quin­
tals of seeds wrie proces'fd at these plants.

Contracts of supply of Refractories to 
Bokaro Steel Plant

7918. SIIRI J4. E. HORO : Will thr Mi­
nister of STEEL AND MINES be pleased to 
state :

(a) whether some contracts were given to 
the companies for the supply of refractories to 
the Bokaio Steel Plant; and

(b) if so, the details regarding the names of 
the companies and their terms and conditions ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) Yes, Sir. In­
itially orders for the supply of refractories 
required for completion of the 1st Stage of the 
Bokaro Steel Plant were awarded to indigenous 
refractory manufacturers except for a small 
quantity of 4,130 tonnes of carbon blocks and 
paste. Where the supplies were not expected 
to be received according to the construction 
schedule or to spcfifications, alternative at* 
rangements for importing these refractories had 
to be made. The present position is that out 
of the requirement of 212,086 tonnes of refrac­
tories 67,230 tonnes are being imported and 
the rest are to be supplied indigenously.
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(b) The names of the indigenous suppliers 
and the total quantity ordered on them are 
indicated below : —

S. No. Name of the Company Total quantity
ordered 

(in tonnes)

1. Orissa Cement Ltd., 79,578

2. Kumardhubi Fireclay and Silica 
Works Ltd. 16,430

3. Reliance Firebricks and Pot­
teries. 2,356

4. Nagrath Firebricks. 835

5. Bhupal Miuing Works. 6,511

6. Jharia Firebricks and Pottery 
W'orks Ltd. 6,994

7. India Refractories 22,608

8. Belpahar Refractories Ltd. 12,589

9. Burn and Company Ltd. 743

10. Aloke Refractories 1.712

11. Maithon Mineral Industries. 100

12. Bchar Potteries. 621

13. Orissa Industries Ltd. 11,433

14. Bharat Firebricks & Pottery
Works. 1.69and

2,501 Nos.

15. Caledonian Jute Mills Co. 4,889 Nos.

16. Harry Refractory and Ceramic
Works. 196

17. Bengal Bihar Firebricks and Pot­
tery Works (P) Ltd. 6,750

18. India Firebiicks and Insulation
Co. Ltd. 46,100

•
(This excludes suppliers on whom the ton­

nage ordered is less than 100 tonnes).

The general conditions of contract apply to 
all the contracts for supply of refractories,

except to the extent that these are modified for 
special reasons. In accordance with these con­
ditions, 90% payment is made against Inspec­
tion Note and proof of despatch, and the 
balance 10% within one month from the date 
of receipt and acceptance of materials at the 
projcct site. Liquidated damages for failure to 
supply provide a ceiling up to 10%, during 
which the d< livery is in arrears. Relaxations 
have been made in individual cases on merits, 
which include waiver of security deposit, lowe- 
ling the limit of liquidated damages and 
advance payments varying against suitable bank 
guarantees.

Free Entertainment of Government Offi­
cers a t Hindustan Steel Limited Guest 

Houses

7919. SHRI S. S. MOIIAPATRA : Will 
the Minister of STEEL AND MINES be 
pleased to state :

(a) whether Government ofiiieis on duty 
are entertained free at Hindustan Steel Limi­
ted Guest Houses ; and

(b) if so, the amount spent on them during 
the last three years ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) No, Sir. Ordi­
narily the facility of free board and lodging is 
provided by Hindustan Steel Ltd. in its Guest 
Houses at the Plant sites and at Ranchi to 
such of the Central & State Government 
officers as visit Steel Plants/Units in connection 
with the work of the Company and are treated 
as guests of the Company. According to the 
Central Government T. A. Rules, when pro* 
vided with free board and lodging such officers 
can draw only l/4th of the daily allowance 
otherwise admissible to them.

(b) The total amount spent by the Company 
on this account at all such gutst during the 
three years, 1908-69 *o 1970-71, came to about 
Rs. f,85,900/-.

Authority for Administrative Control on 
Bangla Desh Refugees

7920. SHRI S. S. MOHAPATRA : Will 
the Minister of LABOUR AND REHABILI­
TATION be pleased to state whether the
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refugees going to different States will be under 
the control of State Governments or under 
Government of India ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. K.HADIL- 
KAR) : The refugees who are being dispersed 
outside the hordcr States will be accommoda­
ted in Central Camps under the administrative 
control of the Government of India.

Request from  Tam il Nadn for Im port 
of Stud Bulls

7921. SHRI S. A. MURUGANAN- 
THAM : Will the Minister of AGRICUL­
TURE be pleased state :

(b) whether the Tamil Nadu Government 
have requested the Centre to release the neces­
sary foreign exchange for the import of 95 
stud bulls from abroad ; and

(b) if so, action taken thereon ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHER SINGH) : (a) No specific request for 
release of foreign exchange for the import of 95 
stud bulls has so far been received from Govern­
ment of Tamil Nadu. In reply to enquiries 
marie of all State Governments, the State 
Governments have intimated a requirement of 
85 males of Jersey, Friesian, Brown Swiss and 
Red D*ne breeds for the year 1971-72. This 
request will be considered by the Government 
of India on receipt of the request from other 
States.

(b) Question docs not arise.

Taking over o f Cattle fa rm  a t Alamadhi 
M adras

7922. SHRI S. A. MURUGANANTHAM : 
Will the Minister of AGRICULTURE be 
pleased to state :

(a) whether there is a proposal to take over 
the cattle farm at Alatnadi near Madras and 
run a buffalo farm there as a central project;

(b) if so, the main details thereof;

(c) the estimated cost of the proposal; and

(d) when it is likely to be taken over ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHER SINGH) : (a) Yes.

(b) and fc). The Government of India 
have sanctioned a Project for establishment 
of a Central Cattle Breeding Farm for Murrah 
Buffallo at Alamadhi (Tamil Nadu) at an esti­
mated cost of Rs. 82.91 lakhs during the Fourth 
PlanPeriod i. «. from 1970-71 to 1973*74, on a 
site given by Tamil Nadu Government. The 
main objectives of (his Farm are as under :

(i) Progressive gfnelic improvement of the 
brec d of Murrah Buffaloes by scientific 
selection and mating system ;

(ii) Testing of bulls to make available 
proven sires for improvement of Murrah 
buffaloes at State Livestock Farms, 
etc.

(iii/ Production and distiibution of supe­
rior Murrah buffaloes for breeding at 
Key Village blocks, 1CL> projects, A. I. 
Centres etc.

(iv) Providing Murrah bulls and semen of 
superior bulls to State Cattle Develop­
ment Schemes around.

(v) Production and supply of seeds and 
planting of material high yielding varie­
ties of fodder crops in areas around the 
farm.

(vi) Demonstration of scientific breeding 
and farm management practices to 
both technical personnel and others in 
this region.

The Government of Tamil Nadu have agreed 
to hand over their ‘Salvage of Dry Cows 
Farm, at Alamadhi to the Central Government 
for the purpose.

(d) The farm will be taken over as neces­
sary formalities are completed. These are 
expected to be completed soon.

Royalty due to  Selected Kajora Jam bad 
Colliery in  West Bengal

7923. SHRI C. JANARDHANAN :
DR. RANfiN SEN :

WU1 the Minister of STEEL AND MINES 
be pleased to state :

(a) the total amount of royalty due from
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the selected Kajora Jambad Colliery (Selected 
Kajora Coal Co.) in West Benal; and

(b) the steps by Government to realise the 
amount:

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) The total
amount of royalty due, including interest, 
to the Government of West Bengal from the 
selected Kajora Jambad Collieiy, as on 31.3.71, 
was about Rs. 9 lakhs.

(b) The State Government arc taking steps 
for realisation of royalty under the Bengal 
Public Demands Recovery Act.

Target of Vegetable Oils Fixed for Third 
Plan

7924. SHRI RAJ DEO SINGH : Will the 
Minister of AGRICULTURE be pleased to 
state whether overall output of vegetable oils 
has not come up near the targets fixed for the 
Third Plan ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : The target for 
the production of major oilseeds was fixed 
at 99.13 lakh tonnes for the Third Plan. This 
target has not been achieved. Thereloie, l he 
availability of oil has also not come up to the 
anticipated levels.

Alleged D istress Sale of Girl* in K am rup 
District of Assam

7925. SHRI BISWANARAYAN SHAS- 
TRl : Will the Minister of AGRICULTURE 
be pleased to state ;

(a) whether his attention has been drawn 
to a report published in a section of press that 
distress sale of girls took place at Baramchari 
and Kaklabari villages of District Kamrup, 
Assam ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF A(3RICULTy RE (SHRI 
ANNASAHEB P. SHINDE) : (a) Yes, Sir.

(b) The Government of Assam has reported 
that the allegations made therein are baseless.

Unsold Stock of Butter and Gbee with 
D.M.S. Becoming Unfit for Hainan Con­

sum ption

7926. SHRI T. SOHAN LAL : Will the 
Minister of AGRICULTURE be pleased to 
state :

(a) whether 30 tons of white butter lying in 
stock since 19G2 in Delhi Milk Scheme have 
gone had and unfit for human consumption ;

(b) whether ihe Delhi Milk Scheme autho­
rities are trying to sell it at a very low price ;

(c) whether 100 tins of ghee arc also lying 
unsold in Delhi Milk Scheme since 1962 ; 
arid

(d) if so, how much amount is involved 
and action Government have taken or piopose 
to lake against the negligent officers ?

TIIE MINISTER OF ST\TK IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHER SINGII) : (a) No.

(b) Does not ai ise.

(c) No.

(d) Does not arise.

Activities of Geological Survey of India 
in Kerala Circle

7927. SHRI CHANDRIKA PRASAD : 
Will the Minister of STEEL AND MINES be 
pleased to state :

(a) whether the activities of the Geological
Survey of India in Keiala Circle is at a low 
ebb at present ; t

(b) if so, the reasons therefor ; and

(c) the steps Government propose to take to 
revitalise the set up of the Kerala Circle of the 
Geological Survey of India ?

•THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN) : (a) to (c). 
The tempo of activities of the Geological Sur­
vey of India iuc luding the State of Kerala has 
been increasing generally and will increase 
further during the remaining period of the
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Fourth Plan. During the present investiga­
tions in the State of Kerala, emphasis is being 
put on bauxite, iron ore, limestone, graphite, 
clay, etc. as the State Government is anxious 
to develop some of these deposits at the 
earliest.

Posting of Office Bearers o f Central 
Government Fishing Seamen’s Associa­

tion

7928. SHRI CHANDRIKA PRASAD: 
Will the Minister or AGRICULTURE he 
pleased th state :

(a) whether some of the office-bearers of 
the Central Government Fi'hing Seamen’s 
Association, particularly the General Secretary 
is not posted with the appropriate Department 
with reference to the number of fishing seamen 
members ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) and (b). 
Three vessels of the Deep Sea Fishing Organi­
sation were transferred in 1966 and 1967 to the 
Central Institute of Fisheiies Operatives along 
with the Staff. Both the organisations are 
under the control of the Ministry of Agricul­
ture. The General Secietary of the Central 
Government Fishing Seamen’s Association was 
among the members of the Staff tr4nsfcrred to 
the Central Institute of Fisheries Operatives 
along with the vessel M. V. Tarpon, in 1967. 
No transfer of station was involved as the 
vessels were stationed at Cochin even prior to 
the? transfer. The majority of fishing seamen 
are with the Deep Sea Fishing Organisation. 
The Units of this Organisation ate spread over 
four centres—Bombay, Cochin, Vizakhapatnam 
and Tuticorin. Cochin is, however, the main 
centre for Central Government fishing vessels, 
as in addition to a unit of the Deep Sea Fish­
ing Organisation the Indo-NorwegJan Project 
as well as the main unit of the Central Institute 
of Fisheries Organisations are located here. 
No representation for re-transfer of the General 
Secretary of the Association to the Deep Sea 
Fishing Organisation has been received. On 
the contrary he has represented against re­
transfer.

Activities of Central Government Fishing 
Seamens* Association

7929. SHRI CHANDRIKA PRASAD: 
Will the Minister of AGRICULTURE be 
pleased to state :

(a) whether the activities of the Central 
Government Fishing Seamans' Association have 
affected the working of the Fishing Organisa­
tions of the Government;

(b) whether the above Association was 
wrongly registered as a Trade Union ;

(c) if so, whether steps have been taken to 
cancel the registration and withdraw the 
recognition ; and

(d) whether it has come to the notice of 
the Government that some of the Oflice bear­
ers of the Association are engaged in maligning 
responsible officials of the Fisheries Organisa­
tion of the Government of India affecting the 
morale of such organisations ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) The Central 
Gevernment Fishing Seamens’ Association has 
been making representations in connection with 
the conditions of service of the staff of Govern­
ment vessels. In connection with their demands 
the Association launched an agitation in January 
and February this year. The agitation took 
the form of observance of “demand day” and 
boycott of salaries on !. 2. 71. Discussions were 
held with the Association and the agitation 
was withdrawn. No untoward incidents were 
lcported, and the Fishing Organisations have 
been functioning normally.

(b) and (c). Under Section 8 of the Ttade 
Union Act, discretion in regard to recognition 
of Trade Unions is statutory vested in the 
Registrar of Trade Unions. An Association 
doe* not require the consent of Government 
either to apply for or obtain recognition under 
the Trade Union Act. There is no proposal 
under consideration either to move for cancella­
tion of the registration oY withdraw recognition 
from the Association. In the context of recent 
ruling to the effect that some of the Fisheries 
Organisations under the Government of India 
are not engaged in ‘trade’ or ’Industry, the
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legal and constitutional aspects of the matter 
arc being examiner! for such action as may be 
required.

(d) Complaints against the attitude or 
actions of Officials have been made by office 
bearers of the Association in pressing the de­
mands of the Association or in connection with 
the functioning of the various Organisations. 
Such references are dealt with under establi­
shed administrative procedures. The question 
of the morale of officials being affected does 
not, therefore, arise. The functioning of the 
Organisations does not reflect any lowering of 
morale.

Pay Scales of Adm inistrative Officer* 
in Fisheries Organisations

7930. SHRI CHANDRIKA PRASAD: 
Will the Minister of AGRICULTURE be 
pleased to state :

(a) whether the scales of pay of Administra­
tive Officers of the Fisheries Organisations of 
the Government of India are very low as com­
pared to all other similar posts in all the esta­
blishments of the Government;

(b) whether the scales of pay for correspon­
ding posts in Indian Council of Agricultural 
Research have since been revised or new higher 
posts created and present incumbents accom­
modated ; and

(c) the steps Government have taken to 
revise the scales of pay of Administrative 
Officers of Fisheries Organisations ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SIIRI 
ANNASAHEB P. SHINDE) : (a) The scale of 
pay for the post of Administrative Officer in 
Fisheries organisations is Rs. 350-575. 'I he 
scales of pay of posts with similar desig­
nations in other organisations generally range 
from Rs. 350-900 or Rs. 400-950.

(t>) Two temporary posts of Administrative 
Officer* in a higher scale of pay (viz, 
Rs. 350*900) were create^ under the ICAR, 
one in 1969 and another in 1970. The incum­
bents of the lower posts were accommodated 
against these posts in the higher scale. Three 
posts in the higher scale of pay of Rs. 400-950 
have been created in 1971. Out of these three

posts one post has been filled up by selection 
through a duly constituted Selection Commitee 
There is no specific provision in the rules for 
appointment of the incumbents of lower posts 
in the newly created posts. The remaining 
posts will be filled up by selection through a 
duly constituted Selection Committee. The 
incumbents of the lower posts will also be con­
sidered if eligible.

(c) A proposal for the upgradation of the 
scale of pay of the post of Administrative 
Officer in one of the Fisheries Organisations 
was under consideration. The matter was, 
however, not processed to a conclusion in view 
of a general ban on revision of pay scales which 
was being extended from time to time. Re­
view of the structure of emoluments and condi­
tions of service of different classes of Central 
Government employers is already under the 
consideration of the Third Pay Commission 
constituted by the Government of India in 
April, 1970. The position in regard to the pay 
scale of the Administrative Officers in the Fish­
eries Organisations has been brought to the 
notice of the Third Pay Commission.
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Full-Time Director fo r Central Fisheries 
Research Institute, M andapam

7932. SHRI BHUVARAHAN: Will the 
Minister of AGRICULTURE be pleased to 
state:

(a) whether the Director* Fisheries Institute, 
Mandapam is stationed at Emakularn far away 
from the Institute, resulting in inadequate 
attention being given to both the Ernakulam 
and Mandapam offices and causing delays in 
tite day to day matters;

(b) if so, the steps under contemplation of 
the Government to appoint a full time Director 
to the Mandapam Institute for its efficient 
functioning;

(c) whether the present Director has the 
requisite qualifications to look after the 
Fisheries Institute at Mandapam with Zoology 
background; and

(d) the steps Government are taking to 
develop this Institute ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) The Direc­
tor of Central Marine Fisheries Research Insti* 
tute is stationed at Ernakulam which is the 
headquarters of the Institute. There is a 
Deputy Director stationed at Mandapam who 
has been vested with sufficient powers in order 
to carry on the administration of that branch 
of the Institute smoothly. The present arrange­
ment does not result in delays in the day-to-day 
matters.

(b) Does not arise.

(c) The present Director was selected in an 
open competition since he was found to be 
fully qualified.

(d) The Indian Council of Agricultural 
Research has taken action to strengthen the 
research activities of the Institute, particularly 
along the East coast, during the Fourth Five- 
Year Plan and the proposals made by the 
Institute in this direction have been approved.

Shifting of Central Marino Fisheries 
Research Institute from  M andapam  In 

T am il Nadu

7933. SHRI BALATHANDAYUTHAM : 
Will the Minister of AGRICULTURE be 
pleased to state ;

(a) whether there is a proposal to shift the 
Central Marine Fisheries Research Institute 
from Mandapam in Tamil Nadu ; and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) The head­
quarters of the Central Marine Fisheries 
Research Institute has already been transferred 
from Mandapam to Cochin without in any 
way affecting the research work already going 
on at Mandapam.

, t
(b) The Central Marine Fisheries Research 

Institute bad its headquarters at Mandapam 
Camp. The Estimates Committee (1967*68) of 
the Fourth Lok Sabha visited the Institute in 
September, 1967 and were of the view that
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marine fisheries being essentially capture 
(liberie*, all the basic research has to be carried 
ot# necessarily in the areas of occurrence of 
the §*heries. The research worker has to be 
Mffeere the fish and fisheries are distributed. The 
^ M o e  Fisheries Research Institute should 
necessarily be located nearest to important 
central of fishing with facilities for reception 
of sea-going research and exploratory vessels 
as a sine-quo-im Taking these aspects into 
consideration, the Estimates Committee in their 
thirty sixth report recommended the shifting 
of the headquarters either to Cochin, Madras 
or Tuticorin. The Committee also felt that 
since this Institute held a pivotal position for 
research in marine fisheries, it should be located 
at a central place and had it been located 
centrally. It would have made greater impact 
on research and its output in physical terms 
would have been grrater. On the recommen­
dation of the Estimates Committer, the 
I. C. A. R. constituted an Expert Committee 
to examine the question in all its aspects. The 
Committee by a majority recommended the 
shifting of the headquarters of the Institute 
from Mandapam Camp to Cochin in order to 
facilitate the proper development of the Insti­
tute. This recommendation was accepted and 
implemented by the Council. However, only 
the Director and minimum administrative staff 
have been transferred from Mandapam to 
Cochin. Steps are also taken to ensure that 
the research work at Mandapam or on the 
eastern coast as such will not be neglected in 
any way. In fact, the programme of research 
has been considerably strengthened during the 
last one year.
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A rrears of E. P. F. in  Bihar Factories and 
Establishments

7935. SHRI R. P. YADAV: Will the 
Minister of LABOUR AND REHABILITA­
TION be pleased to state :

(a) the total arrears of Employees Provident 
Fund contributions in Bihar region as on the, 
31st March, 1971, establishment/factory-wise ; 
and

(b) whether Central Government have 
approached the State Government of Bihar for 
expeditious realization of the arrear amount 
and if so, when ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
KAR): The administration of the Employees* 
Provident Fuad is the concern of the Central 
Board of Trustees set up under the Employees’ 
Provident Funds and Family Pension Fund 
Act, 1952 and is not the direct concern of the
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Central Government. The Provident Fund 
reported as under:—

(a) As on the 31st March, 1971 a sum of 
about Rs. 47.15 lakhs was due from the emp­
loyers of defaulting unexempted establishments 
of Bihar Region on account of the employers* 
and employee** share of provident fund contri­
butions as well as arrears of accumulations on 
cancellation of exemption. The amount in 
default in respect of each defaulting establish­
ment is not readily available. However, a 
statement showing the provident fund amount 
in default in respect of major defaulting 
unexempted establishments of Bihar Region 
whose dues were more than Rs. one lakh as 
on 31-3-1971 is laid on the Table of the 
House. [Placed in Library. See No. LT-914/71]

(b) The question of expeditious disposal 
of prosecution cases against defaulting establish­
ments has been taken up by the Central Provi­
dent Fund Commissioner with the Bihar 
Government towards the end of June, 1971.

Cases under E. P. F. in Bihar

7936. SHRI R. P. YADAV: Will the 
Minister of LABOUR AND RKHABILITA- 
TION be pleased to state :

(a) whether Government arc aware that 
large number of criminal cases under the 
Employees Provident Funds Act in Bihar 
region had been filed against Mica Mines 
owners in one lump and at one time with the 
result that several cases are against the same 
accused ;

(b) if so, the name of the accused, the 
period of default and the date of filing of the

.cases;

(c) whether the cases were not filed imme­
diately after the default in payment of Provident 
Fund contributions but the Regional Commis­
sioner filed cases after a lapse of 8 years ; and

(d) if so, the reasons therefor and the action
taken in the matter ? *

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. RHADIL- 
KA R): The administration of the Employees' 
Provident Fund is the concern of the Central 
Board of Trustees set up under the Employees' 
Provident Funds and Family Pension Fund

Act, 1952 and is not the direct concern of the 
Central Government. The Provident Fund 
Authorities have intimated as under t—«

(a) Yes. As the default in respect of each 
month constitutes an offence, a large number 
of cases may have been filed against the emp­
loyer of the same un-exempted establishment.

(b) A statement showing the names of the 
accused, the period of default and the date of 
filing the cases in respect of Mica Mines in 
Bihar Region is laid on the Table of the House. 
[Placed in Library. Set No. L.T.—915/71].

(c) and (d). Initially persuasive method 
were adopted and when they were exhausted 
prosecution rases were filed after obtaining 
sanction from the State Government.

Merger of E. P. F., C M. P. F. and E. S. I.
Schemes

7937. SHRI Ml). JAM1LURRAHMAN : 
Will the Minister of LABOUR AND REHA­
BILITATION be pleased to state :

(a) whether the merger of Employees* Pro­
vident Funds Organisation, Coal Mines Pro­
vident Funds and Employees* State Insurance 
Scheme is in the offing :

(b) whether any Committee has been 
appointed to work out the details for compre­
hensive amendments in the existing Acts ; if so, 
its terms of reference and whether any report 
interim or otherwise has been submitted by 
i t ; and

(c) the preventive steps being taken to 
maintain the inter-seniority of the staff and 
officers of the three organisations after such 
merger?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
KAR): (a) to (c). In order to come to a 
decision on the recommendation of the National 
Commission on Labour to evolve an Integrated 
Scheme of Social Security, a Working Group 
was set up in December, 1969, which suggested 
integration of all Social Security Schemes as 
an ultimate objective. A Special Officer has 
been appointed to examine the legal, adminis­
trative and organisational matters connected 
with the integration of Social Security Schemes
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in a comprehensive manner and to prepare a 
blue-print of integration. No report, interim 
or otherwise, has yet been received.

Com plaints Against Regional Provident 
Fund Com missioners

7938. SHRI MD. JAMILURRAHMAN : 
Will the Minister of LABOUR AND REHA­
BILITATION be pleased to state :

(a) whether several cases of complaints 
have been received by the Central Provident 
Fund Commissioner against vai ious Regional 
Commissioners from general public and 
Members of Parliament;

(b) if so, the nature and particulars of com­
plaints against each individual Commissioner, 
received during the last three years ; and

(c) the steps being contemplated in the 
mattei ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
KAR) : (a) to (c), The administration of the 
Employees’ Provident Fund is the concern of 
the Central Board of Trustees set up under 
the Employees’ Provident Funds and Family 
Pension Fund Act, 1952 and is not the direct 
concern of the Government of India. The 
Government have no information regarding 
complaints against Regional Prevident Fund 
Commissioners received by the Central Provi­
dent Fund Commissioner.

Setting up of continuous Casting Plant 
in Andhra Pradesh

7939. SHRI K. KODANDA RAMI 
REDDY : Will the Minister of STEEL AND 
MINES be pleased to state :

(a) the main features, such as cost, pro­
duction capacity and employment potential 
of the proposed Demonstration Project for the 
production of iron being set up by Andhra 
Pradesh Industrial Development Corporation 
in Khammam District of Andhra Pradesh with 
the financial and technical assistance from 
United Nations Development Project;

(b) whether the Andhra Pradesh Industrial 
Development Corporation applied to the Centre 
for licence for ' ‘Continuous Casting Plant1' ;  
and

(c) if so, the response of the Centre thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) The Andhra 
Pradesh Industrial Development Corporation 
propose to set up a demonstration plant for 
the manufacture of foundry pig iron with 
United Nations Development Programme; 
assistance. The proposal envisage manufac­
ture of foundry pig iron by using raw non- 
coking coal as the reductant/fuc). The proposed 
capacity of this Unit is 50 tonnes per day. The 
total projcct cost has been indicated to be 
Rs. 2.35 crorcs, involving assistance from 
United Nations Development Programme of 
about Rs. 1.12 crons. The total employment 
Potential ol this pioject is not given in the 
feasibility report.

(b) and (c). The Andhra Pradesh Industrial 
Development Corporation have submitted an 
Industrial Licence application recently for the 
manufacture of 50,000 tonnes of mild steel/ 
high carbon steel billets and 20,000 tonnes of 
mild stcel/high carbon wire rods per annum. 
The application is being processed.

Representation from  Employees of Central 
Warehousing Corporation (South Region) 

against victimisation

7940. SHRI VAYALAR RAVI : Will the 
Ministtr of AGRICULTURE be pleased to 
state :

(a) whether Government have received any 
representation for the Employees of the Central 
warehousing Corporation (South Region) 
against victimisation; and

(b) if so, the action taken in the matter ? *

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) and(b). Yes, 
Sir. In the memorandum submitted on behalf 
of the Employees’ Union, it was alleged that 
the tsansfer of some of ofticc bearers had resul­
ted in victimisation. The matter was inquired 
into. It was found that transfers of office­
bearers in question weic done on administra­
tive grounds and in public interest and did 
not amount to victimisation. However, 
Management of the Central Warehousing Cor­
poration was requested to discuss and explain 
the position to the representatives of the Union
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who held the discussion with the Management 
and the matter hat been mutually settled for 
the time being.

Shortage o f Steel ia  Etorala

7941. SHRI VAYALAR RAV I: Will the 
Minister of STEEL AND MINES be pleased 
to state:

(a) whether Government are aware that 
90 steel furniture factories in Kerala have been 
closed down due to shortage of supply of the 
steel materials, particularly the CR Sheets; 
and

(b) if so, the steps taken for the supply of 
of steel material to these factories ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) Due to general 
shortage of steel, industrial units including 
furniture factories may be facing difficulties to 
some extent in all parts of the country includ­
ing Kerala. Government, however, have no 
readily available information regarding the clo­
sure of steel furniture factories in Kerala due to 
shortage of steel.

(b) All efforts are being made to raise 
production in our Steel Plants and to clear 
imports to the extent required.
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Service Conditions la  M. P.** C anteenaat 
South and North Avenues, New Delhi

7943. SHRI P. ANTONY REDDY s Will 
the Minister of LABOUR AND REHABILI­
TATION be pleased to state :

(a) the service conditions that are existing 
in M. P.'s Canteens both at South and North 
Avenues; and

(b) the number of workers employed in 
each of these canteens ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
KAR): (a) The MPs* canteens at South Avenue 
and North Avenue are run by private caterers. 
There are no written rules at these canteens go* 
verning the service conditions of the employees. 
It has been reported to Government that the emp­
loyees in the canteen at North Avenue are paid 
wages varying from 50 to Rs. 100 with free 
board and lodging, and that hours of work and 
leave entitlement etc. are according to the 
Delhi Shops and Establishments Act, 1954. At 
the canteen at South Avenue, the caterer 
claims to be employing only casual labour on 
daily rates of wages.

(b) The number of workers employed in 
the South Avenue and North Avenue canteens 
is 8 and 11 respectively.

A rrears o f Employees Provident Fund 
w ith M ies M ines Companies

7944. S.HRI JAC-ANNATH MISHRA: 
Will the Minister of LABOUR AND REHABI­
LITATION be pleased to state :

(a) whether some of the leading Mica mine 
companies like M/S. Christean Mica Industries,



173 WrUttn Answers SRAVANA 21, 1893 (SAJCA) Written Answers 174

Domchaach and M/s. C. H. (P) Ltd. P. O. 
Jhumritilaiya are habitual defaulters under the 
Employees' Piovident Fund in Bihar region ;

(b) whether the above noted companies and 
others have not deposited even the workers' 
share of Provident Fund contributions which 
have been deducted from their salaries ; if so, 
the arrear amount involved ;

(c) whether criznioal cases under Sec. 406 
and 409 I. P. C. have ever been filed against 
them ; if so, when and the particulars thereof ;

(d) whether some of the cases filed under 
Sec. 406 and 409 I. P. C. in Bihar region for 
P. F. default have failed because of irregulari­
ties in the complaint petition itself and if so, 
the particulars of the cases having failed ; and

(e) the action being taken against those 
erring and irresponsible officers on whose 
account those cases failed ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
KAR) : (a)to(e). The administration of the 
Employees’ Provident Fund is the concern of 
the Central Board of Trustees set up under the 
Employees' Provident Funds and Family Pen­
sion Fund Act, 1952 and is not the direct con­
cern of the Central Government. The Provi­
dent Fund authorise* have reported that the 
information is being collected. It will be laid 
on the Table of the Sabha in due course.

Asfcikodo (Ernakulam) Sea Mouth cloaed 
due to  deposit of Silt

7945. SHRI VAYALAR R A V I: Will the 
Minister of AGRICULTURE be pleased to 
ttate :

(a) whether Government are aware that the 
Azhikode (Ernakulam) sea mouth has closed 
due to the deposit of silt and the entire fishing 
industry of the area has come to a stand still; 
and

(b) if so, the steps taken to remove the silt ?

THE MINISTER O *  STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) A sand bar 
has formed at the entrance of the Azhikode 
Sea Mouth. As a result fishing vessels have to 
take a  circui touts route to the sea. This has

adversely affected fishing activity in the area, 
and there have been representations from the 
fishing industry in this connection.

(b) The Government of Kerala have been 
making efforts to obtain a dredger on loan 
from the Cochin Port Trust and other organi­
sations. As there is a shortage of dredgers, and 
available dredgers which are suitable for this 
work are heavily committed on other important 
projects, it has not been possible to obtain a 
dredger so far. The Government of Kerala 
have since finalised arrangements to purchase 
a dredger at an estimated cost of about Rs. 1.5 
crores. Pending manufacture of the dredger, 
efforts are being continued to obtain a dredger 
on loan.
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Wage ra te  o f Agricultural Labour in 
Gujarat

7947. SHRI JADEJA: Will the Minister 
of LABOUR AND REHABILITATION be 
pleated to atate:

(a) the wage rate of a rural labourer in 
Gujarat ;

(b) the Central wage rate of a rural 
labourer; and

(e) whether Government propose to bring 
the wage rate of Gujarat at par with that of 
the Centre ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
KAR) : (a) According to the available in­
formation, minimum wage rates ranging from 
Rs. 1.25 per day and Rs. 3.00 per day for 
different areas in the State, were notified by 
the Government of Gujarat in Decembei, 1967 
in respect of employment in Agriculture.

(b) The minimum wage rates notified by 
the Central Government m May, 1969 range 
between Rs. 2.50 per day and Rs. 3.40 per 
day, for different areas in Gujarat

(c) This may be one of the factors to be 
kept in view at the time of the next revision 
of minimum rates of wages.

Im pact of Dislocation of Steel Supplies 
due to  Collapse of Roof in  Steel Melting 

Shop of Rourkela Steel P lant

7946. SIIRI G. VENKATSWAMY: Will 
the Minister of STEEL AND MINES be 
pleased to state : .

(a) whether Government are considering 
ways to reduce the impact of dislocation of 
Steel supplies following the collapse of the roof 
in the steel melting shop in Rouikela Steel 
P lan t; and

(b) if so, the steps taken to cover the gap ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STBEL AND MINES (SHRI 
SHAHNAWAZ KHAN): (a) Yes, Sir. An 
assessment is being made of the likely shortfall 
in production of steel, which would arise as a 
result of the mishap at Rourkela.

(b) Imports will be made to the extent con­
sidered necessary in the light of the assessment, 
subject to the constraints of foreign exchange.

Removal of Truck Adda from  Grave 
Yard ssear Malkagaaj, Delhi

7949. SHRI ARJUN SETHI: Will the 
Minister of AGRICULTURE be pleased to 
refer to the reply given to Unstarred Question 
No. 10269 on the 19th May, 1970 regarding 
removal of truck Adda from the Grave Yard 
near Malkaganj, Delhi and state :

(a) whether different influential parties are 
trying to delay the matter when the case is 
pending since 1965 ; and

(b) whether the person concerned, who 
rented the place without authority, has been 
arrested ?

THE MINISTER OF AGRICULTURE 
(SHRI F. A. AHMEDi : (a) Enquiries made 
from the Delhi Administration reveal that the 
Government have no information in this res­
pect.

(b) No, Sir.

Opening of Shops in Indra M arket Delhi 
a fte r Normal working hours

7950. SHRI ARJUN SETHI : Will the 
Minister of LABOUR AND REHABILITA­
TION be pleased to refer to the reply given to 
Unitarred Question No. 9657 on the 14th May, 
1970 regarding opening of shops in India 
Market, Delhi after normal working hours and 
state :

(a) the number of times these shops were 
checked by the Inspector and the particulars 
of the dates and tKte time of checking the 
shops; and

(b) the particulars of the action taken on 
the shops which are open 24 hours causing 
great hardship and nuisance to the residents ?
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THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R K. KHADIL* 
KAR) : (a) and (b). A statement is laid on 
the table of the House.

Statement

Date of Ins- No. of No. of dispo- Amount 
pection challans sal of challans of

so far

21.5.70
23.6.70 
7.7.70

26.7.70
29.7.70 
9 8.70

13.8.70
15.8.70
26.8.70 
2 9.70

15 9.70
24.9.70 
19 12 70
26.1.71
12.6.71
18.7.71

Fine

4

Rs.

30.00 
100.00 
35 00
40.00
40.00
40.00
40.00

25 00 
145 00
30.00 
40 00
45.00 

120.00

Total: 16 35 23 720.00

Mote : Inspection carried out at 8.45 P. M.
or afterwards on the above dates.

Losses Incurred by State-owned Tube- 
well* in  Punjab

7951. SHRI SAT PAL KAPUR : Will the 
Minister of AGRICULTURE be pleased to 
state:

(a) whether Government have seen press 
news appearing in the Times of Ijtdia dated 
the 25th July, 1971 to the t fleet that State- 
owned tubewells in Punjab have been incurring 
heavy losses because of defective planning, 
wrong selection of sites and corruption among 
the operational staff;

(b) whether on an average the loss per 
tubewell increased from Rs. 604 in 1962-63 to 
Rs. 4905 m 1966-67 ;

(r) whether a survey in this regard lias been 
conducted by any of the agency of the Central 
Government or the State Government;

(d) if so, the findings thereof; and

(r) the reaction of Central Government 
theieto and the action taken to improve the 
situation and the steps taken against the per­
sons responsible for the losses ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SIIRI 
SHER SINGH): (a) Yes, Sir.

(b) to (d). I he information is being collec­
ted and will be placed on the fable of the Lok 
Sabha, when received.

(<) The reaction of the Cential Govern­
ment will be known after the required infor­
mation has been received and examined.

Exploration of Diamond Deposits in 
Andhra Pradesh

7952. SHRI K. KODANDA RAMI 
REDDY : Will the Mimstei of STEEL AND 
MINFS be pleased to state :

(a) whether the Geological Survey of India 
has completed the exploiation of diamond 
deposits at Vajrakarur in An intapur District 
of Andhra Pradesh , and

(b) if so, the results thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) . (a) and (b). The 
detailed geological and geophysical investiga­
tions carried out by the Geological Survey of 
India for diamond in Wajrakarur, Anantapur 
district during 1961-63 have proved the exis­
tence of two pipe rocks near Wajrakarur and 
two near Lattavaram villages. The bulk 
samples obtained from pipe rock No. 1 in 
Wajrakarur have yielded twentyone diamonds 
weighing 22.42 carats so far. One of these 
diamonds weighed 9.456 carats. The work is 
still in progress and expected to be completed 
by 1973.
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Perm ission fo r Exploitation o f Gold 
Deposits by Government o f Andhra 

Pradesh

7953. SHRI K. KODANDA RAMI 
REDDY : Will the Minister of STEEL AND 
MINES be pleased to state :

(a) whether the Government of Andhra 
Pradesh has asked the Centre to permit them 
to exploit, on the pattern of Hattea Gold 
Mines of Mysore, the Gold deposits of Rama- 
giri in Anantapur District; and

(b) if so, whether the permission has been 
given ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) The Govern- 
ment of Andhra Pradesh had in the beginning 
shown some interest in the exploitation of the 
Ramagiri Gold deposits by the Andhra 
Pradesh Mining Gorpn. But after further con­
sideration, they have intimated their inability 
to take up exploitation of these deposits.

(b) Does not arise.

Starting of a  Spices Research Station a t 
Calient and C itrus Research Station in 

Wynad, K erala

7954. SHRI UNNIKRISHNAN : Will the 
Minister of AGRICULTURE be pleased to 
state:

(a) whether the Indian Council of Agricul­
tural Research is contemplating to start a 
spices Research Station in Calicut and a 

, Citrus Research Station in Wynad, Kerala ; 
and

(b) if so, the main features of these schemes 
and the progress made so far ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE fSHRI 
ANNASHEB P. SHINDE): (a) Yes. '

(b) The Indian Council of Agricultural 
Research has formulated project for the 
establishment of a Central Spices Research 
Institute during the Fourth Plan period at an 
estimated cost of about Rs. 50 lakhs. This 
Institute will have the following divisions to

take up intensive research on the important 
spices grown in the country :

Division of Genetics.

Division of Plant Pathology.

Division of Entomology.

Division of Soil, Agricultural Chemistry and 
Agronomy.

This Institute, when established, will be­
come the main centre of research on the large 
"varieties of spices. While basic research on 
these crops will be done mostly at this Institute 
the institute will also be having a programme 
of problem—oriental and problem-solving 
research. This will supplement the All-India 
Coordinated Project for Spices Improvement 
which is already in operation.

A projec t for the study of the “Citrus de­
cline” disease have also been formulated at a 
cost of Rs. 39 lakhs to thr Council during the 
Fourth Plan period. Under this project, it is 
proposed to take up studies to pinpoint the 
organisms or factors which cause thift disease 
in the various citrus growing regions of the 
country. A wide collection of citrus germplasm 
will be collected, scions and stotiks will be 
screened for resistance to the diseases that 
cause this malady and the resistant material 
will be multiplied for cultivation. Effective 
control schedules to improve the gardens 
affected with this disease will alio be worked 
out region-wise. To take up the above work, 
it is proposed to establish a main centre at 
the Institute of Horticultural Research, 
Hessarghatta, Bangalore and five Regional 
Centres one each at Kodur (Andhra Pradesh), 
Wynad (Kerala), Nagpur (Maharashtra), 
Sriganganagar (Rajasthan) and Jorhat (Assam).

These projects will be implemented after the 
approval of Planning Commission and Ministry 
of Finance are obtained.

Discrimination in Allotment o f Shops to 
Burm a R epatriates in  Delhi

7955. SHRI ULADHAR KOTOKI: 
Will the*' Minister of LABOUR AND RE­
HABILITATION be pleased to state *

(a) whether his Ministry had approached 
the Ministry of Works and Housing for release
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and reserving a few shops in Delhi for the 
refugees from Burma who want to run small 
acalc business;

(b) whether shops were constructed and 
allotted to the refugees who came from 
Pakistan;

(c) whether shops in the NDMC/Municipal 
Corporation Delhi, Delhi Development 
Authority are still being allotted to the refugees 
from Pakistan only but not to the refugees 
from Burma ; and

(d) if tbe replies to (b) and (c) be in the 
affirmative, the reasons why Bunna repatriates 
are being discriminated and uniform pulicy is 
wot being followed for allotment of shops ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
KAR): (a) Yes, Sir. It was, however, not 
found possible to make such reservation.

(b) Shops were constructed and allotted to 
refugees from West Pakistan in various 
colonies/markets in Delhi.

(c) Shops constructed by New Delhi Muni* 
cipal Committee are allotted on tender basis 
unless the same are specifically constructed for 
displaced persons from West Pakistan in lieu 
of their temporary stalls on road berms. The 
Municipal Corporation Delhi construc ted and 
allotted shops to the refugees from West 
Pakistan during 1948-50 only. Shops construct- 
ed by the Delhi Development Authority are 
disposed of through public auction.

(d) The shops constructed by New Delhi 
Municipal Committee other than those referred 
to in the reply to part (c) above, or, by tne 
Delhi Development Authority, are allotted on 
tender basis and through public auction, 
respectively. Hence the question of discrimina­
tion does not arise.

Allotment of Shops to Burma Repatriates 
in  Delhi

7956. SHRI LILADHAR KOTOKI: 
Will the Minister of LAB6UR ANt> RE- 
HABILITATION be pleased to refer to the 
reply given to Unstarred Question No. 4949

the 19th December, 1967 and state :

(a) whether no shops have been allotted

either by Directorate of Kstates/NDMC/Muni- 
cipal Corporation of Delhi and Delhi Develop­
ment Authority so far to the repatriates from 
Burma ;

(b; whether instructions were issued some­
times in 1966 by the Ministry of Rehabilitation 
as well as by thr Secretary, Local Self Govern­
ment, Delhi Administration to these Bodies 
for assigning priority to the refugees from 
Burma in regaid to allotment of shops ;

(c) whether any shop plots have been 
allotted to the repatriates from Burma ; and

(d) if not, reasons for not allotting shops/ 
plots so far although a period about four years 
have elapsed ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
KAR) : (a) No shops have been allotted by 
thrse authorities to Burma repatriates in Delhi.

(b) Yes, Sir.

(c) No, Sir.

(d) The earlier proposal had undergone 
some changc and it was now pioposed to con­
struct shops instead.

Allotment of Land to Burma Repatriates 
in  Madhya Pradesh

7957. SHRI LILADHAR KOTOKI : 
Will the Minister or LABOUR AND RE­
HABILITATION be pleased to state :

(a) whether repatriates from Burma are 
facing a lot of difficulties in the matter of 
allotment of land, plots and shops in the State 
of Madhya Pradesh;

(b) whether the State Government are 
allotting ijnly 5 acres of land to the repatriates;

(c) whether 5 actes of land is quite inade­
quate for cultivation ;

(d) whether State Government in consulta­
tion with Central Government had earmarked 
a scheme for allotment of land in Chambal 
Valley in Madhya Pradesh ; and
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(e) whether Government propose to issue 
instructions to the State Government to 
enhance the ceiling of land from 5 acres to 
20 acres of land for cultivation ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
KAR) : (a) The Government of Madhya 
Pradeih have reported that they have not 
received any such complaint.

(b) Yes, Sir.

(c) No, Sir. The State Government have 
also reported that no such complaint lias been 
received from the repati iates.

(d) No land has been earmarked in the 
Chambal Valley for the resettlement of Burma 
repatriates.

(e) No, Sir.

Damage of Foodgrains in F. C. I. Godowns 
in M anipur

7958. SHRI JYOTIRMOY BOSU : Will 
the Minister of AGRICULTURE be pleased 
to state :

(a) whether in the Food Corporation of 
India godown at Manipur a lot of wheat has 
been damaged ;

(b) if so, the extent of damage ; and

(c) in how many other Food Corporation of 
India holdings damage has taken place in the 
country ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) Food Cor­
poration of India does not handle any wheat 
in Manipur.

(b) Does not arise.

(e) Damage has taken place in the country 
in 42 godown centres of the Food Corporation 
of India between April and July 1971; and 
about 300 tonnes of foodgrains were damaged.
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World Bank aid fo r Project for Ground 
W ater Conservation and Underground 

W ater in  Rayal Seema, A. P.

7960. SHRI P. NARASIMHA REDDY: 
Will the Minister of AGRICULTURE be 
pleased to state :

» •
(a) whether there is any proposal to seek 

World Bank aid for a comprehensive Project 
for Groundwater Conservation and Under­
ground Water exploitation in Rayalseema of 
Andhra Pradesh; and
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(b) if not, whether such a proposal will be 
considered ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) Thr tube- 
wells and dug-wells programme included in thr 
World Bank Credit Project cover* 83 talukas of 
18 districts. These include the Rayalseema 
area viz. Anantpur, Cuddapah and Karnool 
districts.

(b) Does not arise

Issue of Licence for Vanaspati Industrial 
Undertakings

Geological Studies of Brahm aputra Basin

7962. SHRI BIJOY MODAK .
SHRI SUBODH HANSDA :

Will the Minister o« Sl'EEL AND MINES 
be pleased to state :

(a) whether the 20-mcmbcr team of the 
Geological Survey of Indu has completed 
the geological studies of the Brahmaputra 
Basin;

(b) il so, the outcome thereof,

(c) whether Government have received any 
interim report with regard to this ; and

(d) if so, the broad outlines thereof?

7961. SHRI ROBIN KAKOTI: Will the 
Minister of AGRICULTURE be pleased to 
state :

(a) whether 109 new licences have been 
granted under the Food Products Order of 
1955 m 1970-71 ;

(b) whether 46 new licences have been 
issued for Vanaspati Industrial Undertakings 
in 1970-71 ;

(c) if so, the names of the States where 
these new Vanaspati Industrial Undertakings 
as well as new I*ood Products units are going to 
be established ; and

(d) how many of these arc in (0 Public 
Sector, (ii) Private Sector and (iii) Co-opera­
tive Sectors ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) 104 New 
Licences have been granted under Fruit Pro­
ducts Order, 1955 during January to Decem­
ber, 1970.

(b) The number of $Tew Licences issued for 
Vanaspati Factories during 1970-71 is only 38.

(c) and (d). A statement giving the required 
information is laid on the Table of the House. 
[Placed in Library. See. No. LT—910/71].

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN) : (a) to (d). 
A team of geologists of Geological Survey of 
India who were entrusted with the task of 
evaluating the geological set up of the Brahma­
putra Basin, has completed the first phase of 
theii work. They are now engaged in analysis 
of data and laboratory studies. Their report 
on the first phase studies is expected to be 
finalised by the middle of 1972.

Demands by Workers of Ram Kumar 
Mills, Bangalore

7965. SHRI A. K GOPALAN ■ Will the 
Minister of LABOUR AND REHABILITA­
TION be pleased to state :

(a) whether any memorandum had been 
submitted to the Governor of Mysore by the 
Rain Kutnar Mills Hathi Gram Kalasagara 
Sangha, Bangalore in regard to their demands ;

(b) if so, the mam demands of the workers ; 
and

(c) the steps taken by Government to meet 
thejr demands ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
KAR) : (a) Yes.

(b) and (c). According to the information 
made available by the Government of Mysore, 
the mam demand of the workers related to
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increase in D. A. as per recommendations of 
the 2nd Wage Board for Cotton Textile 
Industries. The dispute raised over this was 
admitted by the State Industrial Relations 
Machinery in conciliation, which ended in 
failure. The State Government is now consider* 
ing the question of its reference to adjudica­
tion.

Opening of Chem ist Shops on Sunday 
Night in the  Capital

7964. SHRI SHASHI BHUSHAN: Will 
the Minister of LABOUR AND REHABILITA­
TION be pleased to state:

(a) the names, number and location of 
Chemist Shops in Delhi and New Delhi which 
function round the clock;

(b) whether the shops which remain open 
round the week on seven days a week remain 
closed on Sunday night ;

(c) whether Government are aware of the 
inconvenience caused to the patients falling ill 
suddenly on Sunday night, when they do not 
get any medicine that night; and

(d) the steps taken by Government in this 
direction and making arrangement for opening 
of chemist shops on Sunday nights also ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
KAR) : (a) to (d). Information is being collect* 
ed and will be placed on the Table of the 
House.

In terim  Report of National Commission 
on Agriculture

7965. SHRI P. NARASIMHA REDDY : 
Will the Minister of AGRICULTURE be 
pleased to state;

(a) whether the National Commission on 
Agriculture has submitted any interim repqrts; 
and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) No Sir,

(b) Does not ante.

Progress of Bijoor and  Haldi Minor Irriga­
tion Projects

7966. SHRI P. RANGANATH SHENOY : 
Will the Minister of AGRICULTURE be 
pleased to state :

(a) the stage at which Bijoor and Haldi 
Minor Irrigation Schemes are ; and

(b) the reasons for their slow progress ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHER SINGH); (a) and (b). The informa­
tion is being collected and will be placed on the 
Table of the Lok Sabha, when received.

Scheme fo r M arginal Farm ers and Agri­
cultural Labour in  Andhra Pradesh

7967. SHRI P. NARASIMHA REDDY : 
Will the Minister of AGRICULTURE be 
pleased to state :

(a) whether any projects under the Schemes 
for the benefit of marginal fanners and agri­
cultural labour have been sanctioned in Andhra 
Pradesh;

(b) the district in Andhra Pradesh which 
has the largest number of marginal farmers; 
and

(c) whether this scheme is proposed to be 
extended to Chittoor District of Andhra 
Pradesh ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE (SHRI 
JAGANNATH PAHADIA) : (a) Yea, Sir.
Two projects, one each in the districts of 
Nalgonda and Visakhapatnam of Andhra 
Pradesh, have been sanctioned for the benefit 
of Marginal Farmers and Agricultural Labour­
ers by the Government of India.

(b) Information regarding number of margi­
nal farmers for all the districts in Andhra 
Pradesh is not readily available. However, a 
study of nine selected districts carried out in 
1970 indicates that Visakhapatnam had the 
largest number of marginal farmers.

(c) No, Sir. At present, there is no proposal 
under consideration of the Government of 
India to extend this scheme to Chittoor or any 
other district of Andhra Pradesh.
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Effect of Oilseed* Production on Price of 
Groundnut

7968. SHRI P. NARASIMHA REEDY: 
Will the Minister of AGRICULTURE be 
pleased to state :

(a) whether Government are aware of the 
adverse effect on oilseeds production on account 
of vagaries in the price of groundnut;

(b) whether a minimum remunerative price 
for groundnut will be guaranteed ; and

(c) whether the State Trading Corporation 
will be directed to undertake operation to 
support such a price ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHER SINGH) : (a) Yes, Sir.

(b) and (c). The price policy to be adopted 
for groundnut for 1971-72 season is under 
consideration.

Probe into Working of D istrict Coopera­
tive Central Bank Ltd., Chittoor, Andhra 

Pradesh

7969. SHRI P. NARASIMHA REDDY : 
Will the Minister of AGRICULTURE lie 
pleased to state:

(a) whether Government are aware of the 
serious curtailment of credit as a consequent of 
the malfunctioning of the District Cooperative 
Central Bank Ltd., Chittoor in Andhra 
Pradesh;

(b) whether the Reserve Bank has gone into 
its affairs and suggested steps to rectify the 
situation; and

(c) if not, whether such a probe will be 
conducted ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE (SHRI 
JAGANNATH PAHADIA): (a) Credit ad­
vanced by the Chittoor,Central Cooperative 
Bank has been progressively decreasing from 
1968-69. The bunk had not been able to utilise 
fully the credit limits sanctioned by the Reserve 
Batik of India on account of heavy overdue* 
and Inadequate non-overdue cover.

(b) and (c). The Reserve Bank of India had 
also discussed the subject with the Managing 
Director Andhra Pradesh State Cooperative 
Bank and the Registrar of Cooperative Societies, 
Andhra Pradesh in January, 1971 and suggest- 
ed a programme for rehabilitation for the bank. 
The Reserve Bank proposes to undertake a 
special study with a view to prepare a scheme 
for rehabilitation of the Bank.

12.02 hrs.

RE : QUESTION OF PRIVILEGE

MR. SPEAKER: The House will recall 
that on the 16th July, 1971, Shri S. M. Krishna 
had sought to raise a question of privilege 
based on a news report published in the Press 
that the Speaker of the Tamil Nadu Legisla­
tive Assembly was to make a reference to me 
on a question of privilege arising from certain 
remarks made by Shri N. Shivappa in this 
House on the 13th July, 1971, during the cal­
ling attention proceedings on Gauvery Waters 
Dispute. I had then said that when I received 
the communication from the Speaker, Tamil 
Nadu Legislative Assembly, I would place it 
before the House.

Subsequently, I received a letter, dated the 
22nd July, 1971, from the Speaker, Tamil 
Nadu Legislative Assembly, in which he had 
mter-alta stated that the words “why then this 
hue and cry”, “galata" and “hulla-gulla”, 
reported to have been used by Shri N. Shivappa 
in Lok Sabha on the 13th July, 1971, “in the 
contcxt of the discussion is a whole on the 
resolution passed by the Legislative Assembly0 
appeared to be “derogatory to the dignity of 
the Tamil Nadu Legislative Assembly and ref­
lect on the reputation of the House so as to 
affect its privileges". The Speaker, Tamil 
Nadu Legislative Assembly, in his said letter, 
requested me to take such action in the mat­
ter as I might deem fit.

I h'ave written to the Speaker, Tamil Nadu 
Legislative Assembly, a letter on the 29th July, 
1971, informing him as follows:

“From the Lok Sabha Debates, dated 
the 13th July, 1971 (copy of relevant 
extracts enclosed) it may be seen that Shri 
Shivappa had used the word* ‘galata’ and




